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LOK SABHA DEBATES

LOK SABHA

Thursday, December 9, 1971|Agrahavana 18,
1893 (Saka)

The Lok Sabha met at Ten of the
Cloch

[MR SPrARIR n the Chair)

RE  STATEMI NTS BY MINISTERS

MR SPEAKER  The Defence Minis-
ter will make a <tatement at 115 pm
today A statement about <ugar and
heiosene will be made at 1245p m by
the Mnister concerned

——

PAPERS LAID ON THI TABLE

WEST BI NGAL EMI'TOYILS' PAYMENT
OF COMPULSORY GOATHITY ACT
AND NOTIHICAJION UNDLR
LATRADITION ACT

THL DEPUlY MINISTFR IN THL
MINISTRY OF 1 ABOUR AND REHA-
BILITATION (SHRI1 BALGOVIND
VLRMA) On behalf of Shnm RK
Khadilkar, I beg to lay on the Table a
copy (Hindi version) of the West Bengal
Emnloyees Payment of Compulsory Gra-
tuity Act, 1971 (Presidents Acl No 7 of
1971) published in Garette of India dated
the 28th August, 1971, under sub-section
(3) of section 3 of the West Bengal State
Legislature (Delegation of Powers) Act,
1971 [Placed in Library See No LT-
1247/71]

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) I beg
to lay on the Table a copy of Notification
No GSR 138! published in Gazette of
India dated the 18th September, 1971, under
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section 35 of the Extradition Act, 1962
[Placed in Library  See No LT-1248/71]

10.02 hrs.

COMMITTEF ON WELFARE OF
SCHEDULFD CASTES AND
SCHEDULED TRIBES

RFPORT OF $TUDY TOUR

SHRI S M SIDDAYYA (Chama-
rajanagary 1 beg to  present the
Report of the Study Tour of Study Group I
of the Commiteee on the Welfare of Sche-
duled Castes and Scheduled Trnbes to
Maharashtra, Goa and Mysore 1n Septem-
ber, 1971

COMMITTEE ON PETITIONS
FIRST REPORT
SHRI A P SHARMA (Buxar) [ beg

to present the First Report of the Com-
muttee on Petitions

10.03 hrs.,

COMMITTEE ON PUBLIC
UNDI RTAKINGS

THIRD RLPORT AND MINUTES

SHRI K BALATHANDAYUTHAM
(Coimbatore) I beg to present the
following Report and Minutes of the Com-
mittee on Public Undertakings —-

(1) Third Report on Bharat Electro-
nics Limited

(2) Minutes of sittings of the Com-
nuttee on Public Undertakings
(1970 71 and 1971-72) relating to
the Third Report of the Com-
mittee on Bharat Electronics
Limited



3 Appropriation (Rlys.)
10.04 hrs,
NORTH-EASTERN AREAS
(REORGANISATION)
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C.PANT): 1 beg to move for leave
to introduce a Bill to provide for the esta-
blishment of the States of Manipur and
Tripura and to provide for the formation of
the State of Mcghalaya and of the Union
territories of Mizoram and Arunachal
Pradesh by reorganisation of the exist-
ing State of Assam and for matters connec-
ted therewith.

MR. SPEAKER :

“That leave be granted to introduce a
Bill to provide for the establishment
of the States of Manipur and Tripura
and to provide for the formation of the
State of Meghalaya and of the Union
territories of Mizoram and Arunachal
Pradesh by reorganisation of the exist-
ing State of Assam and for matters
connected therewith.”

The question 1s:

The motion was adopted.

SHRI K. C. PANT :
Bill.

I introduce** the

APPROPRIATION (RAILWAYS)
NO. 3, BILL,* 1971

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA): I bg
to move for leave to introduce a Bill to
authorise payment and appropriation of
certain further sums from and out of the
Consolidated Fund of India for the service
of the financial year 1971-72 for the pur-
poses of Railweys.

MR. SPEAKER : The question is :

““That leave be granted to introduce
a Bill to authorise payment and appro-
priation of certain further sums from
and out of the Consolidated Fund of
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India for the service of the financial
year 1971-72 for the purposes of
Railways.”

The motion was adopted.

SHRI K. HANUMANTHAIYA :
iniroduce** the Bill.

Sir, I beg to move*** :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the service of the
financial year 1971-72 for the purposes
of Railways, be taken into considera-
tion™.

MR. SPEAKER : Motion moved :

“That the Bill to authorise payment
and appropration of certan forther
sums from and out of the Consolidated
Fund of India for the service of the
financial year 1971-72 for the purposes
of Railways, be taken into considera-
tion.”

has been

The consideration motion
moved.

As 1 promised earlier, the first speaker
will be Mr. Yadav,

Wt T www gww  (W9YA)
weqer A3y, ¥ g4 § 92 Wy W g-
1z g f ania g st fean e & qodt
7T JET & AAA TG TR |

& goc fagre ¥ oot § o7 agr 9X
AF ama ¥ sga g ersa g 9
ot mér agr awg g7 Ad wwEy ) @, T
a1 @: § 7E aq-xW AIW@-AT'E T A%
8 audt & agt @ oearav agwa &
18-20 %y § ow f& sw « g
1200 firad 2 @, 3fST ¥0 w Ayt &
¥as 300 Mya Mzt § fee Ay agi wfwd

—_

*Published in Gazette of India Extraordinary, Part II, section 2, dated 9.12.71,
*sIntroduced with the recommendation of the President.
ss¢Moved with the recommendation of the President.
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# 18-20 W& o wry § | T Y SETAT
iy fr gt & & B feae qRanet
gy v |

W H e ¥ gun 5 & o F wEAr
g, foaad avew ¥ 19 sl 9w
w&r § 1 wEw 75 oud fagre £ feesh
& fasd x & o & T B, ST odY
wat wgrer A U swaear #Y @ fF Q@
®T HIEHT BY HT S AT AT | AT IR
Farrmfeat & o, g& @ §F ¢
gaus Ad & SfeT @ T MY A gE@
#fazs § gwe fagre #) famy aelt =3
oF @ mE @ Sy A IR wfegr g #¢
oY 8 1 = fAa oo I Y s ST
9T & W |

wat wF1Ea 7§ g% & ag @ e
a1 f& a9 & afeere oF &1 S Az
1 Tt wigT ¥ g7 fwar o | Sfeg
st A% zq fagr ¥ 1€ gew A8 Qzrar
mar &1 & g O welt wgiew 2w A
fatrg e 3 A @ A qE AN
FH A F

g a7 fem gAT v AW A
gefgm A AM ST IFT AT W
qal A& aTd® F ag quAl &7 FAT F
FTeor 2 T & av vefafreduw & sreor )
17 AT & fRAfr ) & & wrow dan
g w1 ¥ & 37 & fmior a@Er i
gut fagr ¥ wzt 9y g=w arar .,
MramH H R 1At F qraad F
foy atge & <1e1 w197 qwar § 1 Sfea
To% fag Wt F ad) foed § 1 gw S
¥ T a1 Y 7 AgRT & g foisee
fear @1 s IR s a1 v wg A
& | fad g% qred & g b duT T
famd & 1 & wig fe geft wgma & o
arar fegr a1 IF6Y QU FH W SqE
w7 |
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fort Wt (@aRe mfeat ot §
Tg 70N § @ wfegre g andr §
offq g7 ¥ ¥ oF W sEeEr Ak
qforar = fasy S 7 § ) sgar
o qfrmr dwaE fefigwa & sitc
¥ uftmr qx 1 @ el & faw
qeqrg # faey At &9 & oW OF
oFNd T IUT & wrf sy arfe ageEr
stz qforar & St w gfear feer ad

Freft ofar #r arg & s wngar
gragros Y AW 7 wedr & fager
1w g 1A o wrez d@we g @=-
@ StFwd & IOA aret g sl
HIEZ FRATIT FY AWTFA GFRC 71 AAT
q1EY Fo 9T FTAT q¥ar § fawH aE FT
IEY T aF srar ovar § ) 59 F9R
¥ o e o< & w9 BT weR §
A R e & foq gwelge €Ange
oFETE AW AR 9 7¢ A qrt §, a9
sfana swwww 7@ faw qrar § 1 gwleg
Y WAt § fe 39 et 1 (v &
FIFE qYFAT FY) TGS 24 & ®7 T qOA
g% JEgr g aifs qzar a1 e 9
fegpa & &Y | ara &Y A Y @ fF qear
fagre  wstar & 1 & sy wear §
g9 q¢ WY sqre faar argar )

=1

SHRI S. M. BANERJEE (Kanpur) :
I want to mention one specific point. 1
konw that the hon. Minister may not be
able to give me a categorical reply
mmmediately. The railwaymen throughout
the country belonging to all the railways,
nothern, eastern, southern, central and other
railways, have assured all support to Govern-
ment i this hour of national peril. 1
would request the hon. Minister to kindly
respond to the call of the railway employees
who have withdrawn whatever agitation
was there whether in Barauni or Gorakhpur
or Allahabad-Kanpur diwvision, in response
to the call given to the nation by the hon.
Prime Minister. In this light, I would
request him to consider the cases in
Barauni area, There was a certain break
in service ; that should be condoned. In
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{Shri S. M. Banerjee]

addition to that, some employees remain
suspended still. That suspension should
be withdrawn. In the case of Allahabad
division, the drivers met the hon. Mimster
and assured him that they would do what-
ever possible to avoid a reeurrence of such
incidents m future. [ would urge upon the
hon. Minister to kindly consider these
things with the utmost sympathy. I know
he is sympathetic. Let him rise to the
occasion also like the railway workers and
work like a team.

This country has to fight aggression and
the railway worker is ready to fight. 1
hope the hon. M.nister will give them an
oppartunity to start with a clean slate and
withdraw all supension cases. 1 assure him
that they will try to avoid recurrence and
that he will never get an opportunity to
complain in future.

s} qEwR I (TTE) ¢ AR aRm
WY 3 wET I A qrgar & o fF qre,
HIEAT AT VAT 97 yTw faw ar aWav
faor FTAT T 1 T IR AT @Y
fwar ar | I &7 71 fr 78 A& A
g T U7 I ATFR TAE fw
fom 240Y at 7 fawr aar fza s &
AN AF T A A7 AF 2 1 797 INF F
gt waifwr &Y mfear @ 397 &
TIIEr £ ¥ FEr ovEar ¥ 4y SR04
agA wfears gt & 1 arfagt 1 Y g7
FlzmE QAT & THS FICH IWT arQqw
frar qr f& 7gf 97 &z fsw a1 aae
EEECHCTIECUIIE CiOae o C 2
s aFsIIN AT I a AN AT A, A
QA FAR A& D H A wgar
fe g& =T 3¢ qa a9 §

SHRI D. BASUMATARI (Kokrajhar) :
I support the motion whole heartedly on
the condition that he should be sincere to
what the hon. Minister said when he
visited Assam. You know what Assam is.
It is a strategic State. When hon. Minister
recently visited Assam there wuas a demand
for extending of B. G. line from Bongaigaon
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to Gauhati.

Last time when war broke out with
China we got a broad-gauge from Farraka to
Bongaigaon. It has been taken to Jogigopa.
This was not granted by the Railway Depart-
ment but it was awarded by great Prime
Minister Nchru. The Brahmaputra bridge
also was awarded by late Shri Nehru when
war broke out between China and India.
This time 1 do not know how we had failed
to catch attention of hon. Minister inspite
of repeated requests to extend the broadgauge
line from Bongaigaon to Gauhati. Upto
Jogigopa at piesent 1t a bianch line, that
1s only 18 miles to Bongaigaon. That has
been extended to feed the military personnel
in war time. The condition was that the
BG line should be extended from Bongal-
gaon to Gauhati bia Goalpaia and Garo
Hlls,

But 1t was found that to construct &
bridge at Jogigopa would involve a huge
sum of money and 1t was, therefore,
diopped. So,1 do not hind anv teason
why this mussing link ftom  Bongaigaon to
Gauhat1 1 not taken nto consideration.
After the recognition of Bangla Desh, the
position of Assam s very difficult. At
this juncture, I would i1equest the Minister
to consider  extending the BG  line from
Bongaigaon to Gauhati The other day
hon. Minister suid that unless Rs 250 crorcs
were available, he could not take up any
new hine or the extension of any line. But
] was surprised to see that two BG lines
are being opened in the South and one in
Gujarat. When he has been able to find
the money for these lines, I do not under-
stand why he has dropped the idea of
extension from Bongagaon to Gauhati.
It is only a question of Rs. 1l crores,
which is not impossible to find for the
Government of India. So, I request him
to see that within the fourth plan, this
extension is included,

About establishing the divisional
headquarters at Rangiya, there is a clique
among the officers. They have not taken
up this work on the plea that the land may
have to be filled up. In Assam, there is
no area where the land is not required to
be filled up. In other States, they do not
have to spend money on filling up the land,
but in Assam, even if I were to construct
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a private house, the land has to be filled
up. Therefore, filling up the land shouid
not stand in the way of taking up any
scheme in Assam. [ hope the hon. Minister
will considerthis case.

SOME HON. MEMBERS rose—

MR. SPEAKER : I am not calling those
who have spoken on the main demands.

SHRI A. P. SHARMA (Buxar) : The
railway workers in this country have assured

us that they will make any sacrifice
necessary for fighting this war, uncondi-
tionally.

SHRI SHANKAR TEWARI (Etawah)
Sir, from Etawah to Gwalior it is only

65 miles. It is a dacoit-infested area.
There has always been the problem of
Chambal Valley and the dacoit menace.

There is hardly any proper road communi-
cation or railways. For a long time, we
have been proposing that there should
be a railway line from Kannauj (District
Farukhabad) to Gwalior via Etawah, If
that is not possible, Etawah which is on
the main line can be easily connected with
Gwalior, a distance of only 65 miles. If
there is difficulty about that also, there can
be at least a railway line between Etawah
and Bhind, which is only a distance of
22 miles. It can easily be done. There
are ravines of Yamuna, Chambal c¢nd
Kwari. There is hardly any communi-
cation. Unless and until there is a railway
line, heavy loads cannot be carried, be
cause there is no propar road transport,
Much of the dacoit meiaze can be easily
solved if there is this rail link of 22 miles.
You already have a narrow gauge line
between Gwalior and Bind. This may be
converted into metre gauge or broad gauge
later and the whole problem can be solved.
Otherwise a person from Etawah has to
come to Agra, which is a distance of 76 miles
and from Etawah to Gwalior thus would be
145 mile;. If you construct a line of
22 miles between Etawah and Bhind much
of the transport problem could be solved.

Secondly, there is a station called
Bharthana near Etawah. Several representa-
tions have been made to the railways that
the Toofan Express should stop there.
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Bharthana is a big mandi- Now people
wanting to to Bombay or Delhi or Kanpur
have to travel first 16 miles by road to
reach Etawah and then get into the train.
If you provide a stop for an express train
this difficulty can be obviated. Toofan will
be convenient from Bharthana tc Etawah and

vice versa for litigant public to attend -works
at Etawah Distt. Headquarters.

Of late, Kanpur station is full of
beggars. The moment you peep out of
the train you see three or four beggars. In
fact, the whole platfrom consists of beggars.
If you leave the compartment even for a
short while your transistor or other baggage
will  disappear. How do the railway
authorities permit so many beggars to
enter the platform ? This should be looked
into by the railawy authorities.

MR. SPEAKER : Shri Appalanaidu.

*SHRI APPALANAIDU (Anakapalli)

Mr. Speaker, Sir, while speaking on the
Appropriation Bill ( Rails) 1971 1 would
like to bring to the notice of the Hon. Shri

Hanumanthaiya a few points. In my area
between Vizianagram and Waltair we have
three railway lines. One is the DBK
Railway line. The other is the line from
Calcutta to Waltair. In between Viziana-
gram and Waltair there is a level crossing
at Pendurthi. But, b2cause of the heavy
traffic on the rail tracks, the level crossing
is not of much use to the public. More
important is the road running from Calcutta
to Madras by the side of the railway lines.

MR. SPEAKER : Please listen to me.
You have not given notice that you would
be speaking in that language. I am not
getting the interpretation properly.

SHRI K. HANUMANTHAIYA : So far
as I am concerned, I can follow his speech.
Of course, the decision is left to you.

MR. SPEAKER : Then I can have a
bit of rest so long as he is speaking.

SHRI APPALANAIDU : Sir, there is
a heavy traffic on this road also. But,
because of the frequent closure of the level
crossing, transport bottlenecks are created
on this road. I would, therefore, request

*The original speech was delivered in Telugu.
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[Shri Appalanaidu]

the Hon. Railway Minister to take these
factors into consideration and provide an
over-bridge at this place so as to enable
smooth flow of traffic.

ot w s oy (arraeY) : arerw
wgreg, & WA W@ w6 g0 weq@ Wl
¥ yiaard faefiy a9 1971-72 % ¥ar
& fod wrow &Y wfwa fafy ¥ & sfqe
Yz afegi & g2y o fafeiy & o fi-
Fa &7 a1 fadgs &1 gudT @ F
fo @gr gar £

@& awt & fara gearafy frafaq &
AT ¥ ALHT FT 9g  ARW faav A
ag aw & grarfaw o anfgs faeware
FY TR &3 | §@ gfee & ag smawaw @
srar § fm 3o & fom s & T4 +EAl
F) ¥t § SaN Wy s fael Ay -
gaT 9217 FY I ) G E) qIG IAW A
¥ a1F Y s7rF faar s gy fr faq
sal § @ a) afas wmaear @, FEr ¥
8 mfgar ger. T 97 G4t 7 Fwrf oy,
agt Wi a1 sgAeqr fasgm AdY @ AR
wgt Arfear &9 a7 vE 21 WA \gA
W T § Agwd gun fw e gw A
Y& & T 57 S} ®1 FB WA faw
TGP Ey, Y Q&Y gy FTAT HATAF
fe a7 ol 1 qrer aga W fad
safed fomt gyl 71 mifear fasge ) 2,
ga% mfeni & 9w 7 ey AN F
FJrarT 9T AT Tfgy

@ Haw § & q& gara AT wgan
21 %9 oY HAH ¥F, FOF HS A
TET RS Y YAl mfgar gaeAwg §
gwrgrave gray gf feeey ot @0 W
wFIt A waeqr s wifgy f& o
migEl § § ©F g ), WAIg,
TN, FEAS Wi wEYR N Al
MAG, FRATAYY, FETS; AT FAIL G
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g o' @1 grwa@, GwiaTE, aiae,
suws @ FAIT N gy M1¥ ) Xa
FIA ¥ IO NIW FT WG T HEAT
gAY A I@AS W W IATRW AT
AT &, CF X qI€Y G @Y FHay |
IO 92V & A97 gTEAl #Y ATE ¥ gE@H
folt wga st wiw &Y o1 W d

g W & 5wy wadY & g
faeh awnear g1 g&Y w1eor ¥ & A
TR q@y A ) rg @t g I
Tq gy @ wfeat 9w 7@ &, ¥aw gAH
F® GXET FT RIT T QT E

# seq ¥ weat wEyET & qunfaal F
fagg & oF sfaar 9g T gawT SwRAT
g:

78 g gt ga 9g,

w4y gitaT &9 & 91,

q% 7 fam 3 F9 s,

g A9 @ g W17,

3@ & SATEr AT a9 FY,

AT g T g W0,

q4q 9% |t 977 uE,

ar a7 oY ST AW & A7 |

afz Wd@t #EE W R F §Ia ¥
FgOr A A0 fawrg § 5 3 waew
¥ gmfas IR wfas fagwana
1 gaTg $33 1 fear 7 svw ar )

SHR1I DINEN BHATTACHARYYA
(Serampore) ;: Mr. Speaker, Sir, I want to
highlight three or four points on this occas-
1on.

I went through the reply given by Shri
Hanumanthaiya to yestesday's debate but
there he did not mention anything regarding
the regularisation of casual labour. They
are large in number and they expect tha* at
feast justice should be done to them., There
are many vacancies, but these casual labou-
rers are not given any chance of being
absorbed as regular workers, There are
workers who have been working there for
more then 10 or 12 years.
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Another important point which 1 want
to mention here 1s that in the Chittaranjan
Locomotive works there 15 a umion which
commands the confidence of the majority of
workers but still that union is not recogni-
sed.

SHRI A. P, SHARMA : There are other
unions also. You should also plead for
them.

SHRI DINEN BAATTACHARYYA :
I do not say that you do not have your
union there ; yon have your union but the
point 1s which union 1s the majority union.
1 can emphatically say that the union which
commands the majority confidence 1s not
recognised ; on the other hand, their leaders
are being vicimised m that suddenly they
are served with transfer orders causing
hardship not only to the lcaders who are
transferred but to the organisation itself
That 15 why 1 request the hon. Minister to
look 1nto that matter.

Another important pomnt that [ would
like to make 1s this. The hon. Minister
must have wisited Howrah. In the rainy
season, every year, the whole approach to
the Howrah station and the whole railway
yard remamns watcr-logged and, at that
time, for 3 or 4 or 5 days or for a week,
the trains cannot run 1n that area I do
not know what 1s the reason for thiv that
every year the same thing occurs But the
Raillway Department does not take any
serious note of that  So, I would humbly
request you to hindly look into that.

Another very small matter 1s that there
is one department, the Ash Handling
Department, 1n Bandelia. There are about
200 employees., They do permanent nature
of work, But still they are under a cont-
ractor. May 1 appeal to you to kindly see
that the workers who are doing work of a
permanent nature may be absorded in your
regular department ?

With these words, 1 would again appeal
to you to kindly look into the Chittaranjan
Locomotives' affairs where the union which
can deliver the goods is still not recognised
and their leaders are victimised

st foewrw fay (g'wq) : www
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agieg, ¥ qg> Wt e w7 g At
i fox frdem srar agar g e o
RA@T W qIG F ST AT FY Iqq0
gf & st ama aw @ @ § IwA W
HEZT ST A WG | FETAF WISy
BTEA T HAIG §, FRE ST &7 qaA §,
wies Sas qae a1 eI
FT FAT § TAAEAIT gAIR gAL wial &
grfad ¥ qgg N8 § @R o 75 A
AT A AR FOT W Ag faar
wT FH ZE q@ T A WA F F
€I W ATHINT HTA § ITH qgT ¥ OF &
srary <At amar g 1 gafaw ¥v fdmw
2 & ag stqar qrge ga® art ¥ qer
T T IR & A" o sz fgar w5
g ‘A" FT av ox “Tu” WY wT fear
T |

¥ &t @t arF fadza s 9gan §
g dgf 98 @ AR IgrE & e
¥ UF WES I 99T W 9 | Iay
ferra ag g fd e DT Nwcy
drgre &1 gfafanr ¥ arer & e anfar
wag Yy, faw 5 g & fewig &
qg ATAY §, AT 19 WOX AP ¥ SN &
fax #1§ 7 78 § 1| wWfa¥ T Fama
Igre § @5 a5 A gad famyge ¥
fare a% @F wzs m@ Iy O fr ugs
a1 F@ ff AR aw ¥ ag a7 S
g g4l M § ag fadew s
Trgar § fF womarT & g o) e
fas & & goIT AT ARATAX
frew & & 6 § ITAY oA e
¥ f57 ogt AT qgar § AT q9¥ A=+
#Y 7gh & AT qzar @ 1 9% fod furw
wte g¥T & swwa 9z mfear aEwA
oyt 8 1 g aTx AT Wi ag W@
fr oF sratwe A1y Fog & ageemare &
fo = oy At ag sfeard g= @ wwelt
) WAdaeq ¥ e s E A o
wX § fryw md o fAfedr af g
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ffedr #7 P @ Ao fom B
flvw sfow s T 9w 77 WA WX
g dwe gfaw 2} ary ag @, wh
a1 7 &1 gW aY fa% TR A= ¥ feq
7l FT A% § F g g9 AT A FQA
AMEE

oot avg ¥ & fadzw wvar s fE
ag W AIEAR £ *rew & graer § fagra
aF @179 a7 vEr § FOT SR & a7,
I S189 1 & qF naaee a7 & faua
dFx AN aga T2 Ffes 99 ¥ fas
a¥ar § | wqT Az ¥ fod wEwt #
& AT vgaalE 7EY g, gA qagl §
AT |

# uw ama az fagze s3av 9gw o
Y qETET A JT qET ATAT & Y ImE
& mraey ® faoet WY @18 8 sAay feevw
73 & fa* gga o7 qug faear 31 &%
8 §Fq ¢ fr Faceler ) aA 2,
afra wacfea w02y &7 Mfew fas Fw-
ars & 7 g9 &1 Fav nF e D
a1t 3 fr wuszfer a0 ¥ Aifen gwa
FTH | wa WY 39 AZT TIES A 2 HWIT
A FI@ 3 A1 AHY U1 § G9 g e
THT % &9 g1 A Predq wgy
Tft St d7 pIwN FHH F AT £
b @ g g Brew 29 2 ol QA @t
76 &3 &1 wafoq w9 avg Y w1 Al
g1 47 T4 9F g fr 3Aw gw A
feers 77 @& 8T FHrefed FIET AT
fifer oF AEA AT A WHIT T AT @
Fiifs aza ¥ 9 awg faqar § @Y7
Afzr ¥ gur Y fsar g A P&
are § g& Qi arg feesar g v 9@ 2
qir @A Ay feafw ag 7 o a=dlm
ar i@ A g 4t 1 A gAY saAl
mrd feferedin YT sTaosa § o |eq
g sfgy’ 1 faar frelt Feerme & @@
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arex A8 § g% | rafed ¥u fadwa &
fr ag Wifzwm AT @ W qEr wsT §
Wt surer awy fear wrg foed gw sraAY
AT FY @ FE

F7q ¥ & o & b &Y foR Q-
AT g fe wgre § sgwerang & el
err¥aE F19 =i AR AR YT IF
Wz oY fr gg% awdl 9F AT ¥9 %
gt vf 2 ag fex Dary werd ag A 5
@ fan sad ¥ @1FC § S I
are oYz $fafaa st & orq anfs faeay
atr Mardz F grfgal 1 9g FagwA 2
% ANYPE F | §FAAIT |

s qEIETE @ENS  (TTAR) G
seay wENeT, 7 AAwE w1 fafa ®
e & &7 Sgrar aedy @Y€ ATT A
vefar | wfra & woa faataa da T
AN afeear 18§ faeges AT § &
art & FeAr «AEATE | ALT HIANT A(E
g wfegr g &Y @igx ¥z A= 40 20
% ¥ g7 AE &1 A gRA U FEAF
17 qT 1@ war oY ¥ 7z wra &y ff fr
Azt q7 I YT el g2 § A% Ay
sqret A smAr A0F 7 mim Ag a3 A
fag i =Y femaAr stv smaifeay 1 719-
T F AR Y | UL WIF T I qA-
=% 3 41 ¥ Y qgEw 339 97 enrg faar
fimr, =fea for it & agan fo sazr &
s g0 agy fag s

gaf g A a7 @A AEATE, A
AT &3 @i 3 Y w7 § Wy W oaeAd
dqaw suwifvay &t aga a¥Y gAear ¢ )
7 ag fadza § i T ey AT
¥ A geart FHArd 719 FT Q § I9H
e € fogr oy aafs 9 w@-a@ AQ
qITE ATE A FH FL QG § ) A AT X
g ot @ ¥, fox ag ¥ ag el ot
AFA F oEs @) @ gafeg T
wqrk fEmwg @ed e ag €
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ferezta agr wfweror sreg oo @ et o
sag &Y |1 |

AY 92® 3g wiv £ 47 5 g9 oy
qurm gFEn griwe «hgT § s@q F
g X S F fow 715 S =gFEar 9@
2 a1 EAMIE F TF @ AW A 9T 5
N F 1T 1T AT I AN FGT G
#1T foe Sagr & Sa¥ F aig 99 Ak
9% 948 I I FWIATZ 9gA | A a7
FEAT FY3 Al 9 AHEAT g9 21 AFa) g |
fya 7z oY z9% A faFea 3 §
ag qar @l 7 vaks fasreq 1 9
ZAR A1 §3F¢ wakT faFe av gu I+F
3qr aFa § |

TMAaT SR fREet & @9 § qrEas
ITT F oF A 3T @S S g Iqd
UF F19 T HT AT TF A8 HT SA0AT
Srg | & ag AE T S & ag W@ A
i & gfrar czasg #1 fgam F o
ZIATNG qF & FAT ¢ | Y wAAS
#@1a faedr § 7gf & aaifs gay aarans
¥ @ &1 gfearar & agd savar fawaa
glar 21 gafza 7@t agy ard awwr
F1 AAAIA TAF E AT gA A19ad
gar g T gAEr 3f7 9T q g 4 s
¢, az zafer aw@ gar g s ot afm &
2087, 19WF§ FLI@E, @
gifezr =o" & arasg ¥ 70 w1 feafs
w1 3 ag Pifee a7 s aF adi =@
AT W1 AT AFALU AT ANTHT FIT &
gaaz 39 #, 39 47 97 grfeaw Iwa
e ATd g | gEFI FT A1 8 7 g
ar qT fa=r fFar sroar - agr 9w zEe
Tgm ¥ oA WY 3 frar s @ et fex
WT 4% 39 AW F1 FEFCFL A 2 %
nz eI gEy arFt agt 21 FAFa fE
U A AT 7O @@ o m
it # qraFr TN a1 Agar g
9z TAT TE { AG F[70 | AR F [2T

AGRAHAYANA 18, 1893 (S4KA)

No. 3 Bill, 1971 18

189 77 ) "Y FErogr R ToEeEe 17
qrEtam & dra ¥ uF  gifee  €oa A
fear stra, az w97« FT foar ar, zr39
gaw ¥ 1w Adr 5y oaqr gt sfFET arg ®
#fas T fgar 1 @ gvz SagT A
Wigd A9 & Y9 § OF €@&ud aqH A1
femiz gaa & Y1 ggmmng s 91
qe F 419 § UF WA gA &7 a4
411 T ag us @2uh FaaeT #
gafazaiar & =9 ® giar =g 1 g4
SFT F AT 47 9 AT T gifezn €2aq
@B F AR F afFa @ agf T @ 3
arT W afeqr s& a@ g, AR U
FLHAFITF ROUT AT AT ) A OF
5 @wAl F A 3q4r GFar g 5
fraY gtsar § adf ¥ stz &@® w1 T9-
for 33 37 afusifgt it fiaa & g4
wg 2

Fzd ¥ @rsg § ¥ oF Qq wEAr
Frgar § st aga feaa Hte agaqd 2
#7 arzare gz Fgr fr 241 9z faq
FTA & T #1389 217 E 39% qfanw
A7 gaF AFT Y arz g4 ax orfuaa
FF 1 IAF WIT F 417 IAHN gAY AT
AFT F IT ASIA FT OIATHA & AT
fead IFFr GO9I A FF 1 FAT
3I9% HT A4 & 417 3% fax 1 {=fzan
8t g wrar) 3fF7 ag A ) @@
¥z 8 05 a1 grf quaT affearmd saa
adr 4t =raAY greFwad fasgr a1 Asaaar
¥ sy gmd dar faug fRar 2 fFa
g4 o7 ®7 § 9971 oW § 5 a3 a3 -
Zref T SEHG-EeEd § FEl & F
FFET AT qF & AT 48 3IF 43 3T A%
faal & qa7 ¥ Qar faviz #1373 &1 og
a3 wF FT AT & 1., (TWEMA) ...

e WErRd ¢ w3 ara qfaa...

st qenisE drETrs : § oF faaz
YT 9rgan g, wizer 7.,
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qewer WA : AT AfFfmam T@d
1 aUE wuAT grg femEy aie @ g
A9 SAF aFT WA S AT FF A7 9
FE

S} QTS aTeaTs ¢ HEge] [EIAY,
gd 20 A1F &7 ¥g9T g, ¥ Hal 4
fadt & #grRa A AT &, =W A
o 77 Fhedrs § 1 W 2@F 2aq Afaqi
war A% T 7 wgRa sai fF o
adgr g

o aiF 2fay, fEadr weg 71 2
FIET & FAT 1 T F U T A@dT § 57
gz Ag ad1 g, afFT ga A1 F W
fFn s emfza g granzd &
a g7 g9-39 fea a5 97 agi ar a%q
g a9t & foi .1 sggtyr ALY #%
AFT G| FF AT H wIge AR g ara
FfFT aqr $T | AIg IFFT FFT 97T
FY @ B FO FT zH IfFET A1 wem
Fifqm

AEqSY AFIT : 7F AT MT F1ZAT 3}
Ty & fei adt fame feaiz 41, gn
azq ¥ SAF argT AgF §r @Fq g, SfF7
FIq F9 A JRIA AT F SAT P& T
faar 3%1 a% #1 g zad A =Aar
fagar aw za% fed <ar gr, 3R A
uFAqT FIAT 90 |

SHRI R. S. PANDEY (Rajnandgaon
Let the hon. Minister please open up that
railway line. The hon. Member has been
pleading and fighting for this line for the
last 30 wyears. He is willing even to
mortgage his house and land for this
purpose.

MR. SPEAKER : Shri R. S. Pandey
should learn to keep silent also sometimes.

To o (FFad-zfam) gy
Ak 9q #f gAAT 1 /T §A17T
Fr faAzrdy o 41 SgiA ag | 1
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4t fF 2w & 5t wTa fags g7 & ST efal
F1 SAIZT €ATA TET AT | Iegid A0
gigor ag #1o01 f& fom Wi #1 ag
g AFT ¥ ST T A QU qu enna faan
sioar |+ afFa g7 7 F3F g7 asr 3@
grar 2 5 7194 T 1 99 12 918 9F
21 %1 a1, afFd 39 &7 ° aft @5 fas
AT qF g1 @ @A N AL H
F1OFT 331 A1 AT § R wenfadr wgr-
s F ag @7 g H A1 ag w1 fF 2o
F1 3z 47 2 faaq gag ady geqr § 2
a1 e 5 fa7 fanfgar w0 fwmaiT fgar
21 Barag wgAr ¥ gesg FE O fE
D g ag a7 2 famd 3w A -
fasifearar fear 2 ar srazicdts enfs %
aafewal &1 dar fear 21 w3 10-12 a9
99 FIFA IS I AF 21 AT g A fH2
AT QU AT AE 0 J@T 0 2Toag
TR M gFT ST AAT 7 afEd 85
mA F1 AT A aF 7 FAT BT fAI0
agr g 0w A F e w3 vt 9
1 &, §1 ¥ A3 g £ a1 S+ q9q
#F a¥ 37 ¥ 7 =/ fzq a0 @y
g1 Ty AAT Afm § 9z agow 2 fE
gEA S ag aaon #1401 5 g @9
90 g1 FFT § IAFT 98> fEaAr qrwr F
S§ qui FOT e FIA1E 5 Az
AT g1 KA T Fq @ T gAZ @107,
wAfrd FiEF S129 F1 930 £ 1 AH
=17 & |

UF 37 91 FEAr argar g—1faaw
FTEHT F F17@ M 13799 § 9
@ E 1 Fgr Jgr A7 Zw oy gad Far fe
dassr 7 fasq # I98 T IAFT FIH 4F
ST ) AT AR, B B WEA aF (o9
g Fus agl faszdr £, 9 F=91 9% @13
F fag e 7 dmT @18 gEE & fod
21 7z war g fx ams & Fa@ 2
aff7 g8 3@ & ara FIT a1 26
args, fazy, Fexard  samfEt 1
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e forer el S T e www e
arr ko gw wm & e e@ A
¢t g8 vy xR g,

st ge dte wnE: fegre wy o adff
formet §, dneorr Fradt o qoug & wat
wrer @ wr T @ g

To www : afFw gu iRl W
w@ ¥ frw ot § ar fesht sl oo
¥ fre el & 9w g foo awdr §
aY qfsry argeefesy & Y sraew faaedly
wifgq 1

W D geal § @ & 5@ faw W
waga v |

Wt AieeT A (v wgv) ¢ &
arAdrT wat ot @ weqa faw #1 qEdA
ST g 3% z@ A ¥ fo aark A
wigar g & TN N & awy 7T g
¥ T X o fawram @t fY, IWY aga
quTe wearar 1 ow miwat sifawtwaarn
AT TTEH T HSA & |

& qeft A F1 oma TAT WA F owd
sTwa ¥ Aave famrar g g oglh 9T
o> W am ¥ fawma dtfs WA
far rdee «F wat Y, AfFT a7 7
9T WHWE §7 T L, oF ¥IS G
s @ & foqr gw Y a7 A AL
STAZGFAT § | CHETH ® ¥ ATA § 47
ot a7 wfeaf aft ot agt qT A gf
81 & wipm fe chewrd A gedare ¥
e1X & for gw oY dewd I a9 )

@8 aw—gut ww ¥ ey
IO a@ Wi IAT 4. I SrE e
i gy §, ¥fvw dnew 7 Frwd & W
o 3R Wi g Y § fr T o fade
w7 ¥ Trok are & agy €ve qmr g
g1 &wgm ¢ R oot adaa &
wrora % Rred g, o wge & ae-
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fraf Y w2 A §, wo @ a1 sAat
wiaar gan g 8 |

dadt ara—agy  gReTAgT ¥ g
qF gadw Ardr wodt ff oY geATIg
¥ oear & AT ¥ wlg ¥ o wf
gt oY | arg F g9 ardt WY wvw W ey
141, WY AZ T 4GS T gAA oA
wft §, T wa ag WY § wit ot
2 &1 gt ¥ A ¥ xre-arT FW
atr At & sy ad aw sy MH W
g O w7R A ovxeqr AP A € §
I Ay B agh 9T W7 WA WY A
s a0 ot N g wwam & o
quf 3w ¢ fr @ & IR A
F qUy g F gvwrar §, w@H w1
gme # fam # ¥ R w1 g@ fea
&

sftwelt sgrecw T (SR : sere
#Z1%q, & qroFr AR ok gt FENT
# wrqare 3T § &Y 5 faw w1 adA
st g1 X ¥ At wdew ¥ wdar
s g ¥ gq dx ¥ arf §, @t
fae § fogsr shd@t qfcar sy arar ¢
& sEarc et ot ¥gmdar A e
AR ¥ BaATgY, DFHIF AT FIIEYT
as o o & wd R, wifE o
T gfear §, agi fav-ggr¥ &1t # o2
forar ot & 1 agt 73X Y§ wTHA A g,
ww-greary agy §, foak awir & s
fas % | 7gi & A QT2 AN FI>
¥, Ik qm fang whdr & T W
wist wgt § 1 vy grer F v & weATeTe
a5 Wt w31 forar qar § 31T 10 e w TR
Y At s YY1 cafwy AQ wrdar
fo arrc §  wRrege, ATy e gRaTe:-
qe ot Ay (xar a0 | gEdy oA o wwe
&7 ATH W A WG 1

gelt aE—ars AmE A el §
fay age e waw wer @ § A
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{ st agreoard )

aE e A X W § s W
wieaed gFar gawal aifgh | gETe SR
@A argT ¥ aftwgaw &) wE A
@y w2 § 5 guy | ¥ o ws-
frar @oi &, wgt 9T gWew IAAr §,
Toh Fwia AR MY aga & wuT § ogl
it Tt &, dfwT S | fewe A
fa oy 1 ®€ arT @t & www mEH A
o &gt fr ok fod @ oY speear
®Y w17, smaw qry frsra Az 8, Sfea
H19 gW FT W ) § 1 waled & aqrod
srdar wdY g fr agi 9T @TE A -
w1 w1 9y afs W w fewr fae
a% 1

e f OF WY 99 FrEAFe §
WA § STE gur< gaT 8, 9@ AW
W @Fr qF § wg T AS gh 7, sAW
qATEST GAT R 1 ¥EY I gUTEA H @y
aw g€ &1 Kwght g aw aw
gAY AT W & a% 1T &7 Iy
WY ... (swawwr) . & ok srdar s
g fs afgersY & @dl 9T araw o
eqiw ¥ wifgd #0fw faar wfgerei &
og 2w 9% g awar § 1., (sawwEr) .
& 5t qveed IWA gEA @A g
Afer org gEFT W & Haw
st § 5 g 3R gwnal o sfaw oaa
R o gar FIX

To w@iTTEMW qt¥y  (Wzal) ¢
wprer sgew, & erow wrera & wat A
% ww A AN oG € AT Arwivy
s wigat 1 w7 W A qeae sy
Hrare wrfeardt far § wgF X W W
# apredt ) ameeyx ¥ @ e
#1 fsttor, e o oo @ g &
ot sreerw foar §, ervaa: owd famren-
f g 1 g werr § rRR-AgT e ek
¥ fawfor w1 w61 &€ qre Frarad s
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aw o¢ fawre ot fear mar qeg wed
frafor o femr & oY g A1 W wEw
aff Torar T 1 AR E § g
ngeaagqw W A A F oyrqwr  swnw
Ny awfey @ wgm § o 9 Tg
f& a0 sy o g T sA W
T A A A Im s g1 ¥
aywT earR aneled woar wgar gfe
FUAT ¥ Y& Wwar aw d &faw ea-
fagt & faad x dfs oradt as ¥
T SHTT § AT W @, qrT, N w7 QE
qga Wgeaqui T a9y AMEE W
aga a@ Afve oradt @) ¥ @A &faw
grafaa) #1 yravaFarTgEI WY @ qar-
g1 &) gfaar sra Q- ifgd ag ghaw
vt w1 AY § 1 zaw wfafesa @t &
W waar o oft a9 sgfiar @ W
g g g g7 WE W FEAW A
qfrafas & A 73 Fww ot adomang
N N dfqw nger & g §, I W@
*reT & T awy § v gw IR 39
#a & Aged #Y AW gA A ¥ HrawaFar
NFTIAFAFTE I T I G OF
g uHeft ¥ g arow fawradiy § afz
gusr fratoer ff ag @ww o g w#E
aY agi & s & fga & gfie & a7 aw
Frwzra® v zAaw yfrfas soda &
AT 6 T WS F AR § 979 q9)
@) &P & sreA § Iuwy afy g wre-
Y1 #eexd &I oY Iy oA A WY
gfaar qgely | ol dvr Al AR H
FAT APET FT QA ATHIqT FIAT AIZAT
&

ot aqem afgrare (Hem) -
gy wERT R wge Y faw g @
W WAarer wred dweT § I9F
four ff st wae g WY W
nifgnt Y agw ¥z v ff ¥g 9w ¥
g & wwk vt €1 & ared o wwlt
ageT B bue & @ gwre v gy
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¢ | sad ol awy ag § T widh wfre-
X ¥ AT Faw Fag s wey GEY
#rft, &9 gw qgwe ot g@E WAt §
acam gt & e ¥ (W QR
g towt @ & graw & foq w1y wefoar
ot gl afswuy araY @ feT et ¥
ft wA Fafrege Fag gafor @
wrft § 1 Wdfes Afodfaey Stawg &
ok feqrEde Y g oo orEl &9 ©4-
qwT A ER 1 W AT %A AF
F oA ERA W @ §fE owwoar A
wain ¥w #Y dvor ¥ Tgwd ¥, N,
arer, wfeax, Wiy, wiarge @
TRAE FI& & WA @7 qE T AR
2 &1 oF vy ME At § wAH AF
¥ wq aifF faaa o g @9 & qqac @
ar g At & sawr oy & feo giear g
ol

0 s g @ fF et mrfAegR
oTed 9 oF frard |aw & g 7 faa
Zewrrar 50 @3 ¥ gy fa¥ 1 g0 -
TIT AR ¥ AAT G 1 §F A A TT FAG
o ar FAeR AF @i wgr §A0E qE@w
gz ®rf e 4 qr Y WA AF Ay
A% ¥ qgr @l agt 9T g R &
glar & 1 48T 9X X wWrar ¥ weergaT
ot g¥ ¥ qur Tgr IRE F AR ¥ AT
o YT A JA AN TUg T IIR TR
gFa ogwr | safey e e g e
ag u% eier & aaar §, qw fradr a2
T 9T OF AT AT £ |

WY S X OF FAN AT *AT
g @wA § 1 wfiege § W oHET
et § 1w T S gy 10-11 I qfh
g aite o wifrege ¥ o gag adt §
e AW § 1 W A W W
gl aFae wgr ¥ gy § Wi
et o e femmren & @F & wOw
et ot wfef gt &1 Fo fRe
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fis agi 9T qre O AW T 1 famrr-
oq &0 fear W |

el arx qw gg g w0 § Be
qiedh JwwT o7 N fYae daT T W
§ ST wfasrdwer 6 7@y ‘w1 ¥ W
15-20 fz7r & for 39 gfag o%F *T
& § artw g afew T flan
Mg & P T W@ TET IR
9 T §T aH W FETT FT g1 JrAv
wifgd | b afafee wgt & Ffasrd
#qa% JATF dar o "y &1 FoAe
¥ N WY § AT 30-35 sUAT AEAT
AT qEar § AAm A @A A @ A § o
€T T(T & AT W UFT? &7 ST AT

arfed

aifer & & g sgar wrgar g 5
usq SRW UF fUs¥ (@ § 9 v
feger @at o 1 §T FTAT AT F@ AT
® ¢ fv sfoage 87w AsT agrigl &
AT GF (A JUET ST W, a0 1930
¥ guwrad @ gar ur T "R R
vt 3% 39 qT W fawr A fwar §
% awwit § farw fadga wan g fe ag
A JATR qIAT 4T BAI 3X €7 FUT FL ¢

ot v faww  (armaw)  asaw
WEIEE, W YT A A {7 €
gzm & wrgw IqiEwq § I8N e e
[t w1 qd 1w ¥ afeafas #A®
fatr arefra wefy oft & a7 wtar § 1 gegiA
go ud gt oAt A fee ¥ ww Q@
Sfarvirgs avm g Aem g ga &
g9 %gAr 7€ g fF eRTT-An Y
Wremt ¥ I ¥ agr W A ww
TqrAY 9 ot wAr AP &7 sy Tawmar
war § 1 wTEET ¥ 9grAgR & 100 Hie
w1 ofar aga ff TN § owr Afw
gfe & Wt ag ags ngeQd wwer §
agt M wRar B @ @ wfe HA &
weE WA ¥ it I A Angw X
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[ 50 T faww]

ar® ¥ #1€ wwfaff Yo ¥ ag R
®TEH UEd g medzr  wiodt gt wmf
¥ T 1 owE) SenId AW A EW Y
g fafae ©1 § ddt agrew ) faur
& frga goml fox Ywrg e & fod
dare §1 gAY s For W aw A
Afeq #§ 70 oW @ Sy @Y | gGRA AP
X Wt wgrww ¥ w@ fw oo wwd @
X9 7@ oY @& adaehty wfafe & g
WIgEY ¥ WYY a% #Y Sqwar ¥ §
wfeargat § 7% w7 ¥ &7 AW Mey-
a9 @) 53T € I 9% 1T AT AGH)
WREE PR W TRy WA eE R
IgE A ¥ Wyt #T qgA A awrfew
wfedl, a7% @w wow & faarfaai oz
feet oY ¥w &Y uwwrd § agf g A=
ary A gy wdwrfedt €1 aga afom
¢ o s 9u wizart €Y 3T &3 %1 gy
¥ K medt ¥ sgrandm fr g
Wy oigA W@ @ BT @ &Y
waty, ar srarfey Afaw g7 q9d %
THT NAW ® qTER W TEd fger s
wrgdt ¥ ot fee @@t fasgin  Swred av
grr fem @ IR W 39 wAl ¥ A1y
FIYA) AVIFT W BT WA §7 WO
¥ fag axare & g8 faew Ta1 &1 OfFw
g #Y ar@ § i 7 41 ¥y e
ead § TEY SoET gAY § @t T 7R
S 41 arE Tw & @AY arm T
SRS Y Esmed Y g ¥ A At
1 s frenar wign g 5 agl 9w
WY S w g WA Y aAn ¥ wd
FAYT & | W XY @ AFIESA WqEqT
¥ =1 ow wdc w dwa gy oA o
I ¥ o waAT $Y wraan dar w4 gF
7, T 9% o v woe fFw e §
oY wF—ar &) AreRx WAy & qrev, A
M FUT R ACHIT 8 AgEA §
IR O YO0 9T Ul & oW ¥ any
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% aely agten § feaw wodd & ooy ol
frdeer s wrgee §

11.00 brs.

MR. SPEAKER : 1 have given more
time than I promised to get from the Busi-
ness Advisory Committee. I am very
happy that those people who were pending
on the list are completed now. The hon.
Minister.

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : The
hon. Member Shri Yadav who began the
debate reférred to the late running of
trains.

MR. SPEAKER : 1 forgot to give a
chance to Shri Matha Gowda. He can
ask a question. He will be the only
excep ion.

SHRI K. HANUMANTHAIYA : It
is true that in the castern region we have
not been able to attain punctuahty to the
desired extent. The punctuality drive
initiated by the railway admunmstration
has succeeded in every zone except the
castern region. I have already stated the
reagons. It is the crimes on the Railways
that sre responsible mostly for this delay.
The incidence of alarm chain pullings 1s
great, I have given the figures. Therefore,
it is not purely the railways that are to
be blamed for the late running in this
region Even so the punctuality in the
castern region has improved to the tune
of 20 per cent.  Before we initiated the
drive, the punctuahty was only about 45
per cent, It has now reached about 60
per cent. In the other zones the punctua-
Ity has reached 95 per cent., That does
not mean that ail the trains run to 95
per cent punctuality, but that most of the
traing in the other zones, especially
through trains, run on time, excopt in the
case of some sccident or other event
which is not under the control of the
reilway admipistration,  Therefore, I
assure the hon. Member that the gim of
the railway sdministration is to secure
punctuality even in tho eastern region.
If perfect punctuality is to be mauintained
in this region, the Swste Government and
every one concerned hswd to do their ut-
wiost for the puspose of preventing these
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crimes on the railways,

So far as Assam Mail is concerned,
I have already replied yesterday. I have
now come to know that this is not an
casy matter. There is difference of opinion
in this subject between the representatives
of North Bihar and South Bihar. I will
try, according to the advice of my semior
friend Shri Tiwary, to sort things out so
as to bring satisfaction to both.

SHRI NARSINGH NARAIN PANDEY
(Gorakhpur) : What about equitab'e
distrsbution ?

SHRI K. HANUMANTHAIYA : Equi-
table distrib ution is a matier in which
every one of us is agreed. Thatis why I
said yesterday that every Member who
mahes a demand and says that there is
step motherly treatment in regard to his
State has to sec the map of India and
come to a conclusion on an impartial
basis.

SHRI SHIVNATH SINGH : That is
why we say there should be equitable
distribution.

SHRI K. HANUMANTHAIYA : So far
as wagons are concerned, if iy true that
there are some difficulties. 1 have been
taking three steps. One is to manufac-
ture more wegons. The second is again
in regaid to the castern region where parts
of wagons are stolen and thus wagons are
immobilised. We have been able to
persuade the West Bengal Government to
take stringent steps against those thicves
and receivers of stolen property. 1 am
sorry to say that the same earnestness is
not being exhibited in Bihar. 1 hope that
Bihar also will take steps for this purpose.

Shri S M. Banerjee made an appeal to
me to be responsive to the demands of
labour. [T said yesterday in all sincerity
that when all of you made commion cause
with the Government and declared that
there is only one party aand one leader,
that has created a2 lasting and permanent
imgpiression on my mind. Hon, Members
mey be aware fhat some fabour leaders
have writton to'me td convene a meeting.
1 have cotmulted some Iabour leaders, and
i wil consuit others also, and we may
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be able to meet and resolve all the
differences that can be resolved. Only one
reservation T make. 1 do not mind strikes

-and other demonstrations, they are, in °

the pature of things, sometimes incvitable,
but I beg of them not to interfere in cases
of corruption. I know there are several,
cases where corrupt officials and workers
want to take shelter under union leader-
ship. In the rest of the area [ am
perfectly willing to discuss all matters aad
resolve them in one or two weeks,

SHRI S. M. BANERJEE I assure
you, we shall never suppoit corrupt people.
You get an assurance from Mr. A. P.
Sharma.

SHRI A. P. SHARMA : Not only in
future, in the past also we have never
supported corrupt people. I want the
minister to get an assurance from Mr.
Banerjes that he will not support those who
dislocate the working of the railways.
(Interuptions).

SHRI1 NARSINGH NARAIN
PANDEY : On Mahatma Gandh!s birth-
day, 2nd October, 500 workers of the N.E.
Railway Signal Workshop have been re-
moved from service. For 13 years they
have served the railways. The Minster
should do s:meth.ins about it.

SHRI K. HANUMANTHAIYA : Hon.
members have made sugge tions regardip
running of new trains, conversion of lines
and stoppage of through srains, These
matters I have dealt with yesterday. It is
impossible for me to give any assurance.
It is a matter limited by resources of
speed of the train. Also, consideration
has to be paid to efficiency of railway
administration  Even when I go on tours,
1 receive a opumber of requests for
stoppages of 8 number of through trains,
If this is done, no train will be able to
run fast. Subject to this overhll consi-
deration, I will see how far the stoppage
requests can be complied with.

Mr. Towari wanted the menace of
baggers to be stopped in Kanpur and other
places. It is my intention to make
passengers travel without this botheration,
1 will issue instructions acoordingly.
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One or two members, including Mr.
Appa MNaidu, refetrred to road over/under
bridges being built at appropriate places.
This is exactly my plea to State Govern-
ments. I made an announcement in my
budget speech that we will take up this
progranmume vety seriously and I earmarked
a certain sum for this purpose. 1 gent
letters in June itself to all State Govern-
ments to send me the list of overjunder
bridges they need. Only one or two
States have replied. I wroteé a letter last
week reminding them that the money is
likely to lapse,

SHRI DINEN BHATTACHARYYA :
The States are hesitating because 50 per
cent of the cost should be met by the
States.

SHRI K. HANUMANTHAIYA : It is
not possible to waive it and it will never
be possible in future. He does not know
the scheme. I will discuss it with him
privately. In fact, this money comes out
of the railway safety fund. It is not the
State Government who have to bear the
burden.

They have to do the preliminary work
like acquisition of land, gnaking of roads
on cither side of the bridpe or railway
track. 8o, he has not understood the
scheme correctly. Once he knawg the
full «cheme I am sure he will support me
and not any other proposal.

One hon. Member referred to Sultanpur-
Howrah line and water-logging at Howrah
Station. 1 will look into that and do
whatever 1 can.

Lastly, the hon. lady Member said that
1 do not take her seriously, Hercafter I
will take her seriously.

SHRI DINEN, BHATTACHARYYA :
He has not said anything about casual
fabour.

SHRI A. P. SHARMA : The fabour
will take care of itself.
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MR. SFEAKER : The questiom is :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolida-
ted Fund of India for the service of
the financial year (971-72 for the pur-
poses of Railways, be taken into
consideration.™

The motion was adopted.
MR. SPEAKER : The question is :

*“That clauses 2, aud 3, the Schedule,
clause 1, the Enacting Formutla and Title
stand part of the Bill.,”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause,
I the Enacting Formula and the
Title were added to the Bill.

SHRI K. HANUMANTHAIYA : I beg
to move :

*“That the Bill be passed.”

MR. SPEAKER : The question is :
“That the Bill be passed.”
The motion was adopeed.

MR, SPEAKER : I am happy that we
have been able to find 1} hours for this
Bill. 1 hope there is no other Bill coming
from him.

I1. 13 hrs.

MANIPUR (HILL AREAS) DISTRICT
COUNCILS BILL—(Contd).

MR. SPEAKER: We will resume the
further discussion of the Manipur (Hill-
Areas) District Councils Bill. Shri Tombi
Singh will contiune his speech.

SHRI N. TOMBI SINGH (Inner
Manipur) : Mr. Speaker, yesterday I
mentioned in my opening vemarks that the
views expressed by some of wmy hon.
friends, like Shri Basumatari, came a3 &
complete shock and surprise to us, We
are totally oppossd 4o th¢ proposal of
mictger of Manipur Hill Areas, or any past
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of it, rather even an inch_of it, with
Nagaland or any other neighbouring State
for the matter of that. [ notice that Shri
Besumatari is not here; I wish he were
here. 1 would like to inform him that
charity begins at home. He himself belongs
to the tribal areas of Assam. He hme.elf
represents some very big tribes Let him
begin his charity from his own district.
I think he expects that [ should propose the
merger of his districts with Nagaland, It
would be very unfoitunate and 1 am not
going to do that because I know the full
significance of the Naga extremist movement
now. They are now practising the modern
theory of expansionism in this difficult area.
Operating from Pakistan and China borders
these extremisls are creating difficulties in
the matter of law and order and they are
trying to extend their influence to Assam
and other parts of the neighbouring areas.
In spite of my due respzct to Sh i Basuma-
tari, it is very unfortunate that he 15 perhaps
slumbering 1n his own pjofound ignorance
of what 1s going on n his neighbouring area.
To quote the Cnglish saying, he was
next to the Chur.h but farthest from God.
He was very much profoundly ignorant of
things arcund in  his  neighbouring
areas.

I would like to say with all the emphas-
1s at my command that Manipur will oppose
any proposal to integrate even an inch of it
with any neighbouring area, specially the
neighbouring Nagaland State, with all our
affection and regard for the Nagaland State
and we wish the State all prosperity. In
the last few years we have been seeing very
" uncalled for slogans calling for the merger
of these areas. Perhaps, these fiiends are
just aggressing on the territorial, emotional
and cultural integrity of the people of
Manipur, whether they are in the hills or
they are in the valley. They have failed to
understand the problem that is represented
in this very difficult border unit.

The entire background of the Bill that
has come up before us for discussion and
rlso the series that would be following this
Bill, the North-eastern Reorganisation Bill
and various other measures that will come
up. has indicated wery clearly, beyond any
speck of doubt, that the Government of
India under the very able leadership of the
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Prime Minister have realised the situaton
there and there should be no going back
upon it. It is @ waste of time to entertain
further departure from the pattern that has
been evolved after so much of serious
thought applied to it.

I would Iike to draw the attention of
the House to certain remirks mad: by my
hon. friend from Tripura. I am m
agreement with many things ‘shich he said
but I was extremely surprised when he
ment.oned that India was not a nation at
any time in history. The national boundar-
ies might have been diffe-ent from the
present ones at different tim:, but then I
would like to make this observation. I am
not myself a historian but [ belong to an
area wherc different people, different
cultures, different languages and dialects
prospered iogethér and even then we claimed
to be one ethnic group. Whnatever might
have been the administrative pattern before
the British or the Muslim period, one thing
was very clear that our cultural and natio-
nal boundary was not prot:cted under one
administration, under one king but there
was a very spontaneous cultural and emo-
tional boundary offibating all the units.
Thev might have been under different kings
and under different names of States but there
was such a spontaneous affiliation. In the
course of thousands of years our sub-conti-
nent been enjoying this oneness of culture
and emotional integrity and oneness of spiri-
tual growth that has continued till today. We
are proud to belong to such a country which
has evolved through serious crises and
stresses and at this critical period of our
history we should not even for one moment
have even a doubt whether we were a nation,
whether we have been one or many, We
have been one in spite of many differences,
languages and administrative boundaries.
We have been one culturally and in spiritual
development.

Regarding the clauses and the detailg of
the Bill that we are discussing today [ do
not have much to say. May be, for
administrative reasons and other exigencies
certain provisions have been made.

I would like tor draw the attention of
the House to the erstwhile Union Territo.
ries Act in which certain provisions were
made and tried for a fow years in Tripora
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and in Manipur speciglly. In spite of the
provisions made-similar provisions have
been maintainted, almost copied in this
Bill I do ot consider this will be any handi-
cap in the efficient administration. But
only one warning has to be sounded. I
hope, the hon Minister will note that in
the case of linking up of the District Coun-
cils with the State Government, a p oper
care has to be made that good officers who
belong to Government cadre of a State go
to the District Councils to guide the ad-
ministration of the State and District
Councils with efficiency and also to bring
g¢bout much needed harmony in those areas.
There is no lim.t to the love for autonomy,
to the love for liberty. Once it s
given, it is ever-growing. Therefore, we
can analyse th's view by slightly refeiring
1o the actual geographical position and the
Justification of these six hill districts in the
area in spite of the smallness of the area.
iIf we divide 8000 sq. miles by 6, each
district will get on an average about [300
sq. miles. The density of population on
an average will be about 45 in 1 sq. mile
Natorally, there will be scanty population
and small villages will be far in botween
and each district will have, on an a erage,
about 60,000 population, may be more ol
less, So, each district, particularly,
from the point of view of popula-
tion and also from the point of view of
regional development and economc re-
sources, may be regarded as small.

But then considering the thousands of
years that have bzen wasted under so many
administrations, in respect of communi-
cations, in respect of education, in respect
of go many other development measuies,
the representatives of the people should
receive their adequate amount of rights
and they should be able to «xercise these
Mthmuh their representatives at least
{6t sphere of their development.

] do not propose that these measures
of safeguards, thgse measures of autonomy,
whatever we call them, should continue in
Manipur or in any part of the country for
years (0 come. There should be a fimit
and aow, we hope: that at one stage, the
couptry will be prosperous end the whole
population will be, mere or less, atone
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stage of development so that no section, no
area, will need any special protection. So
long as we have not reached that stage,
these areas require a departure for protec-
tion in the matter of political rights and
development rights, some departure from
the normal yardsticks,

In this conection, we would like to
support 1t and we would invite the whole
House to support the measures that have
been introduced here, It was in this area,
in some of the areas at least, that China
and Pakistan tried to infuse the antinational
feeling and they could even train our
youths and, during Gen. Ayub’s time,
through the eastern wing, they could even
get away a large number of youths. Even
from the valley they took away. Now, in
the present context, Ayub Khan and the
military junta of Pakistan must be laughing
at themselves that they tried that. But
now we remember, as we introduced this
measure, that it way in these areas where
the pace of devel pment has bzen slow,
communication has been very poor, facili-
ties were poor in those areas. Thus, the
hostile neighbours could take advantage and
could take the whole of our young men and
women and get them trammed m  anti-
national hastile act.vitics. If we decen-
tralise and increase the pace of ad ninistra-
tion in these arcas wh ch could be dwme in
abundance th-oug these measures, we can
look forward that there will be even very
quick improvement in th: law and ordar
situation in the hill areas,

Another word of warning that I wanted
to sound which I could not make yesterday
is this, about the scrvices. When the
Territorial Council was experimented in
Tripura ond Manipur, we could not give
officers, efficient people because it was de-
clared by the then administration in Tripura
as well as in Manipur that henceforward
whoever is going to the Territorial Councils
would be considered 2s on foreign service.
They will not enjoy amy protection and
they go on their risk. So, they could nmot
get any good officers. Now, these District
Coungils, as we do not aim at furthering
scparation between Council and Counell
and between the valley and the hills and
betwesn other parts of the country and the
hill areas, should be allbwed to comie nearer
and nelrer to one andther and the works
ave done in B quicker pace,
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Then we be yery clear about this
that the State nment as well as the
Home Ministry which is the nerve centre
end which i3 the guiding autherity should
make clear ryles and issue instractions that
officers must be encouraged and the best of
officers must be epcouraged with all the
‘ facilsties given to go to these undeveloped
areas 5o that development as also improve-
ment of thesc arcas must be made at the
quickest possible pace.

I do not have much more to say than
the only point that I would Like to make
before I ¢ nclude and that is that Manipur,
standing in the Far-East and on the eastern
frontier of the country, should be strength
ened and no attempt should be made to
separate the valley from the hills. No
attempt should be made to dsmember
Manipur by taking away a chunk of the
area either from the hills or from the valley
and get it integrated in any neighbouring
State because Manipur has continued for
the last thousands and thousands of years
as one unit, hill and valley and the people,
and I do not know how far I have been
successful in making this point yesterday.
The people are more or less of the same
stock. The difference is only on
the basis of religion and also on the basis
of the facilities of communication.
Otherwise, we do not have basically two
different types of people, The people
there, either in the hills or in the valley,
belong to the same stock, Mangoloid stock,
anthropologically and by customs. About
customs, a very important clausc has been
provided in this Bill.

MR. SPEAKER :
time is up.

The hon. Member's

SHRI N. TOMBI SINGH :
concluding.

I am

These District Councils are empowered
t6 protect their customs and their rites
which are traditionally theirs,

Each tribe, however small it may be,
has its own dialect, There are as many
#s about 200 dialects in the hill areas of
Manipur. Each tribe has great respect
for its dialect, its customs and hand-
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loom and bandicrafts and type of cloth.
EBach tribe uses its own peculiar handloom
cloth at the time of rituals. From this you
can sot how much sentimentdl they are in
protecting their customs and manners. They
have been isolated from the rest of the
world incjuding the negrest neighbour for
thousands of years and so they have the
deepest sentiments for their customs and
manners. So, my fear is that mnless pro-
tection is given to them, the majority of
those who outnumber them will be wiping
out their culture and thelr everything. So,
protection has to be given to their way of
life and their customs and manners.

Moreover, the handloom and handi-
crafts that we see in Manipur are not of
accidental growth. They have grown there
in the conrse of thousands of years. One
secret why Manipur handloom cloth of the
valley as well as of the hills stands the test
of mill cloth is this. Especially the women-
folk of Manipur either in the hills or in
the plains are very conservative about the
dress and they use the handloom cloth in
any feast or function. In fact, practically
there is no weaver class in Manipur. All
Manipuris, beginning from the smail man
up to the king are weavers. The whole
family is a weaver. The tradition has
continued and that is why the Manipuri
handlooms can even today compare well
with mill cloth. The tribel traditions in
the hill areas as well as the tribal areas and
the tribal customs are associated with
handicrafts and handlooms because of this
reason. So, we have to see that these
things are protected......

SHRI P. K. DEO (Kalahandi) : There is
Manipuri dance also.

SHRI N. TOMBI SINGH : I thought
that I should not waste my time by referr-
ing to that, because it is already familiar
to all. Bach tribe has got its own dance
wh'ch is more or less developed. Each tribe
has got its own fribal dances and classical
dances.

In spite of the fact that Manipur has
only a small population and it is small in
size, yet from the oconomic point of view.
this area has to be recognised as an essential
snd integrated part of the country. We
recall today with satisfaction and with
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gratitude the fact that many years back,
Yandiyi had recognised this, and he had
written very sympathetically about it that
in spite of its smatlness, Manipur should
not be mvrged with any other State in its
neighbourhood and that the individuality of
Manipur should be protected.

It is in this context that 1 support this
Bill, and I am ecagerly looking forward to
the passing of the other measure that has
been introduced today, namely the North-
I astern Areas Reorganisation Bill. If these
Bills come into effect, the castern zone will
be developing fast and will be pa rticipating
in the prcgress of the nation. This will
also serve as a lesson to our hostile neigh-
bours who did not care for ,the plight of
their own people in the nooks and corners
but tried to create hostilities in those
undeveloped areas.

1 am thankful to the hon. Prime
Minister and the Home Minister for having
brought forward this measure.

MR. SPEAKER : The hon. Member's
specch is so educative and informative, but
we do not have enough time for it now.

SHRI P. K. DEO : He was a Minister
also before.

SHRI 8. M. BANERJEE (Kanpur) ' [
rise to support the Bill. 1 think this is the
first time that an attempt is made, and
seriously made, to give something to the
tribals of Manipur who have a glorious
tradition and culture. I am sure the dis-
trict councils elected nn the basis of adult
franchise will serve their purpose to great
extent.

It has been stated in the statement of
objects and reasons that it 1s considered
desirable that the people in the hill areas
should be more closely associated with the
development of these areas. With my little
knowledge of Manipur, 1 have wvisited the
place only when, when I could see that
beautiful place-I got an idea, which has been
corroborated by other friends coming from
that area, that the tribals aie being exploi-
ted by outsiders, big busincssmen. The
Manipuris have developed their art and
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beautiful handicraft. We kaow the Manipuri
dresses ; their handicrafts are famous in
the country. But what do they get in
return ? Big bu inessmen fiom Calcutta
and Assam go there and collect the whole
things by giving them a paltry sum even
though the Manipuris have spent days and
nights in getting those beautiful pieces
woven. Thus they are exploited by out-
siders to the maximum. 1 hope that when
the district councils are constituted, this
will stop; even otherwise, Government
should see that this exploitation is put a
stop to.

Even in Expo 70 and in other exhibi-
tions, the handloom products of Manipur
which were exhibited have been highly
appreciated. | know even i:n foreign coun-
tries some ladies who have a fancy for
Manipuri dresses go in for these, They
were captivated by the Manipuri dance,
which is one of the oldest dances of this
country.

So 1 would like to know from the hon.
Minister what positive steps have been taken
to develop that particular area. Manipur
must be developed. After the formation of
the district councils, certain taxes will be
levied a tax on professions and other taxes.
But will that really give some relief or help
in the development of that area? Unless the
Government of India help for somz time to
come the State of Mani>ur even after 1t 15
granted statechood, Munipur cannot be
developed. It has potentialities for deve-
lopment. There are many places of sight-
sceir.g importance. Things can be developed
there. It is high time the Government
thought seriously about the deve'opment of
Manipur and Tripura economically in the
larger interest of the integrity of the
country.

I listened very carefully to the speech
of Shri Tombi Singh who comes from that
area. He montioned many points, They
shou'd be considered in all seriousness. But
I have a feeling that once statehood is
granted, they will be asked to run their
State with meagre resources. Unless resou-
rces are developed and industries are esta-
blished, the State will be depsndent on the
Central Government and they may suffer
because of that dependence,
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So iet the Minisier clarify what positive
steps have been taken to dewelop Maaipur.
After the establishment of Bangla Desh,
there will be some relief for the people of
Tripura because it is closely linked with
Bangla Dash. But the same facilities will
not be available to the peopie of Manipur.
There is the question of distance. The
distance is so much and they will not be
benefited merely because Bangla Desh has
been established.

But it is not so with regard to Manipur
to that extent. 1 would, therefore, while
supporting the formation of district councils
under this Bill, like the hon. Minister to
tell us what are the positive steps which
have been taken by the Government to stop
the exploitation of the tribals there and to
take the goods that they manufacture at a
rcasonable price more for export purposes
and also for internal consumption.

The small scale industries should bs
developed 1n that area. I am sure the Govern-
ment will do it ungrudgingly bccause, as
was very ably pointed out by my hon, friend.
the Chincse influence is therc to some exient
and cven the influence of Pakistan who tell
them that those areas should be se1zed from
India. But these tribil people of Manipur
as in other States like Tripura and Megha-
laya, stuck to their guns, and aso for the
way 1n which they patiently waited for the
grant of Statenood on them, unhke some
neighbours who wanied to secede from the
country sometime ago, [ must congratulate
them, especially al th: time of this emer-
gency, when we are being attaked by our
hostile enemies, the military dictatorship of
Pakistan and also when there is a fear of
our being attackel by another treacherous
enemy, the nc ghbouring Chinese, we should
see that all these people in the a-eas of
Manipur, Tripara and Meghalaya are fully
satisfied. There should be no dissatisfac-
tion there; no discontent there. For that
matter, even if some States were to suffer,
these border States should never suffer, and
they should be developed {o their fullest
capacity 80 that they are able to defend our
borders as and when necessary.

SHRI PAOKAI HACKIP (Outer Mani-
Pur): Mr. Speaker, Sir, the Bill which is
being discussed at the moment is one of the
two Bills introduced in this august House
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for the territory of Manipur. I congratulate
the Prime Miaister and the Mimster of
State, Shri Pantji, for the pains they have
taken and the sympathy theéy have shown in
this matter.

So far as the Bill granting autonomy to
the hill areas of Manipur is concernd, it is
one of continuation of the series of measures
that have been taken by the Center for the,
protection of the tr.bal people in that region
This Bill also, I am proud to say, is con-
cerned with the section of Indian tribal
population living in that part of Manipur.
This Bill, for the first time, is introdueed
for the continued growth and progress of
the people of that region.

In the Bill itself, it is mentioned that
it is to provide a1 opportunity to the tribal
people to come into contact more adequately
with the developmental activities. So far as
the development of that area is concerned,
I wish (o say that the situation obtaining
today 1n regard to the developm=nt is not a
very happy one. It was moare unhappy before
the creation of the five distric.s.

There were s0 many reasons for this
backwardness, such as the activities of some
persons from Nagaland in the course of
their movemet. Those activities stood in
the way of normal development. At the
same time becaus¢ of the limited power
granted to the Government of Manipur
under the Union Territories Act of 1963,
there was some difficulty in the way of
improvements in that area. All these things
contributed to the bickwardness of Manipur.
One shnuld be happy to know thit since
the division ‘of Manipur into a number of
districts, there had b2en som: progress.
When there were no districts, administra-
tion in the hill areas esp:cially was very
slow. N> proper offices were there and
communicatioa was bad. All those facili-
ties ware absent. Since the creation of
the districts com nunications had improved
along with the other things. Today there
is some progress in the hill areas,

I consider this Bill to be one of the
important measures, & sort of a security
meastre to protect the interests, customs
and culture of the tribal people, To be
frank the tribal people had to experience
some difficulties. I referred to the activi-
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ties of some antlssocial clements. 1 do
not want tosay hostile elements-which
have been standing in the way of progress.
But the Goveinment did not lag behind in
taking very prompt measures to curb those
activitics and the Government is very
!umad'nl today.

Sp far as the division of Manipur into
more districts is concerned, I should like
to point out—incidentatly, this is not my
personal desire, it is the will of the people
living in those areas—that in order to
quicken the progress of this region, there
should be more districts. Now we are
having five; out of those five, four are from
ahe hill sreas and one is from the
valley. If the arcas are divided into more
districts, I am sure that the adminstration
wil be more efficient and consequently the
progress will be more swift. I would,
therefore, like to request the hon. Minister
to see that this is done.

So far as the integrity of Manipur is
concerned, my hon. friend has just now
pointed out that not an inch of our land
will be given to any other State. This is
our stand, and we stick to this for all ume
to come.

I would also like to point out here that
some hon. friends yesterday were referring
t6 the problems and difficulties of the hill
areas, and one friend oppositc said that
the tribals were being exploited by the
plains people. There may be a sort of
attitude towards the hill people by the
plains people, but that does not mean that
the tribal people are being exploited. I do
not find any important instance to say that
the tribals are being exploited. On the
contrary, the people have been trying to
live togeths: harmoniously and peacefully.
If we utilise this Bill properly, I think the
progress of Manipur will be improved
very much, and the people as a whole wilt
be able to come into the mainstream of
the country in regard to development and
other aspects.

There are various provisions in this
Bill, and it is said that they could have
fwen improved, There is always scope
for improvernant. That is why 1 say that the
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provisions are for the time beitig adequate.
We will give a trial to them' end sce how
they work, If we find that there is need’
for change, 1 am sure the Government
will consider the matter and change the
provisions for the better.

As a person coming from the hill arcas
and as a Membcer of this party, I support
this mweasure.

SHRI P. K. DEO : Sir, for the last 16
years, 1 have been associated with the
constitutional development of this pretty
fand of Manipur. In 1957, when my
distinguished colleague, Mr Laisram Achaw
Singh made a demand for Statchood from
the opposition benches, T happened to be
present. 1 have watched with interest the
emergence of Manipur from a Class C State
to & Union Territory and now to Statehood.
The Bill has been introduced and it will be
passed. This Bill provides some safeguards
for the interests of tribals and I support it.
At the same time, I would Iike to point
out some lacunae,

11.56 brs
[MR. DEPUTY-SPEAKER in the Chair|

In the hill areas of Manipur, mostly
Nagas live. Nagas live in Nagaland and
in Burma also. There has been some demand
for the integration of some areas of Manipur
in Nagaland, so that all the Naga people may
get a homeland of their own, & bigger
State, and they can rule themselves accord-
ing to their own aspirations. I do not find
any unreasonableness in that demand.
Meghalaya has been cenceded. Mizoram
is going to be formed. Similarly,
if there is a demand for some of
the predominantly Naga aress to be
integrated with Nagaland, there is nothing
unreasonable in it. 1 cannot understand
the amgument of some hon. members
regarding the entity of Manipur. 1t is after
all a feudal legacy. The Manipur we have
today was a former State, and it was kept
intact. That does not mean that the
local people, whose aspirations may be to
be associated with their own kith and kin
in the adjoining arca should bs over-
looked.

SHRIN. TOMBI SINGH: The local
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pedple do not want it. We won the ¢lec-
tions on this issue.

SHRI P. K. DEO : I do not want any
intetruption. The minister is there to
reply.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): They are the representatives
of those people and on this matter, they do
possess knowledge whch you and 1 may not
posssess.

MR. DEPUTY-SPEAKER: The schedul-
¢d tribzs are not under discussion.

SHRIT P. K. DEO The District Councils
are specifically meant to safeguard the
wmnterests of the tribal people, according to
the Statement of Objects and Reasons. So
far as the scheduled tribe 1s concerned, it
has becn vaguely stated and not properly
defined. When Mr Dasaratha Deb spoke
about scheduled tribes, he being a schedul-
ed tribe himself, I personally feel that he
1 quite competent to safeguard his own
interests.

12.00 hrs.

In the Lok Sabha the Maharaja of Tri-
pura came 8s a Scheduled Tribe member
from Tripura. He is quite capable of
safeguarding his own interest. So, this
practice of avaling of the benefits reserved
for the Scheduled Tribes under the Constiu-
tion by people who are capable of looking
after themselves should be rejec’ed

MR. DEPUTY-SPEAKER : This Biil
is about the District Councils ~“in Manipur.
But he is supgesting that the prerogatives
of the Scheduled Tribes shouli be done away
with and he is bringing in the Maharaja of
Tripura. Ireally wonder how they are all
connected. ¥ am surprised that a senior
Member like him should bring in such
points.

SHRI P. K. DEO : They all comg under
the Dlstrict Councils.

., MR. DEPUTY-SPEAKER : 1 wonder
how the Maharajs of Tripura comies under
fhie District Councils. Please be relevant,
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SHRIP. K. DEO : So far as the
Scheduled Tribes are concerned, I wanta
categorical answar from the Minister. He
will remember that we had a discussion
some time back. .

MR. DEPUTY-SPEAKER : The*
Minister will not reply to the point about
Scheduled Tribes because that is not under
discussion.

SHRI P. K. DEO : This is primarily
meant for them.

MR. DEPUTY.-SPEAKER : The Bill Is
only about the District Councils for
Manipur.

SHR1 P. K. DEBO : Every other Mem-
ber has spoken about the Scheduled Tribes.

MR. DEPUTY-SPEAKER : Please be
relevant.
SHRI1 P. K. DEO So far as the

District Council 1s concened, more autono-
my should be given to that.

Here 1 want to submit that the age-
old custtm of jhumi cultivation is
denied to the pcople on the plea of
soil erosion, afforestation or denudation of
forest wealth. This is affecting the ecenomy
of the people. Thougn there is dearth of
land in the wvalley, on the hill slopes
cultivation can be allowed. So, the people
of thit area have to be given the assurance
that their age-old practice will be allowed.

Coming to nomination, ] am against
nomination as such. When the people
of that area are given the ppwer te select
their own represeniatives and to look
after their own alairs they should be
given full power and there should be no
provision for nomination even for the
district councils because that may be used
for partisan ends.

Finally, it is the respongibility of the
Centre to preserve the culture, the social
customs and the colowrful life of thege
tribal people. So, Government shouid take
necessary steps in that regerd.

SHRI A. KEVICHUSA (Nagal H
Mr. Deputy-Speaker, §ir, I am happy
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in the eastern region, apart from Assam,
Manwur should have been the first to gain
Statehood. While congratulating the Mani-
puris for achieving Statehood I want to say
“a few words The hon. Member from
Manipur repcatedly said that the Naga
inhabited areas of Manipur should not be
taken out of Manipur. The move to bring
together the continguous Naga-inhabited
areas into one unit is not a new one. The
agitation has been going on for over two
decades. In connection with this agitation
three Mao Nagas of Manipur were shot
dead by Manipur Rifles in 19¢9 and many
were put into prison.

I listened with interest to Shri Tombi
Singh when he said that the Nagas and the
Manipuris belonged to the same ethniwc
group. This realisation in itsell is a good
sign. But thz realisation has come only
alter the agitation started to tag the Naga
inhabited arcas with Nagaland.

Anyone going to Nagaland and Manipur
will bz struck by the cultural differences
that divide the two peoples. With e
passage of time [ d>y hope thit the d-fferen-
ces will becom: less sharp But unti] then
it would be folly to keep a people to be
pariners in a State azainst their wish.

Take the case of Assam. The State of
Assam, when formed, comprised of the
plains districts and the hill districts In
1957 Nagaland came out of Assam after
much blood had becn spilled. In 190a
Naga delezation cams to Delhi and on the
basis of a 16-point agreement, Statchool
was promised to Nagaland. One point in
the 16-point agreement of 1960 was thet
the ¢ratigasus Naga inhabited arcas should
be integrated into Nagaland. The Naga
people feel that. that part of the agreement
remains unfulfilled.

In 1966 the people of Mizoram rose in
armed royolt. This hastened ths concep-
tiont of the S$tate of Meghalaya and now
Mizorap will come out of Assam. s it
necessary to repeit the process tried in
Assam which ended in failure? Is it not
fime to learn from past experience ?

The Naga p:ogle have nothing against

DECEMBER 9, 1971

Dise, Counclls Bill 48

the people of Assam. The relationship
between the Nagas and their Ahom kings
had been cordial. Good neighbourliness
prevailed. The relationship between the
people of Assam and Nagaland became
somewhat strained only when they were
unequally yoked.

Manipur is a fabulously rich valley, [t
is a surplus arca, The Naga inhabited
areas form the deficit areas Manipur
stands to lose nothing by being shorn of
the poor and rugged hill arcas, The rela-
tionship between the hill people and the
valley people, if allowed a free natural
growth, will be cordial. Let Government
learn from past experience. Wise and
timely decision would have saved many a
precious life 1n Nagaland and Mizoram.

ot guTT AW (T9HF) ;. IYTeAE
waed, aige geeg gda o fordy & wer
wgfa oY Mra & a7 garr & @1 o5 Aar-
s TR TN 9T A AW X 7Y
Ty Y Arrg famdr § ol ary 9w
gAY 3w §¥C wT W@ ¥ YT @ &
R GFF R T @ TAw A
gAT 9w g 9w @ wmar § fE
qates § faaa W qgrdt oo § o
grarg Wga fifim sy ¥ @8 g«
faare &< arfe agr & St & sFgv feat
YA &Y FYTAT FT WIEAT AT AATT WY
WIEAT 7 I 1A 9

7 fadas & gaw) & sgraan  fr
#hrge & T gA-arfaat & oy e
F § | qgF AT 3T W FT U & HH
w17 ¥ wfuw =7 ¥ ufwr s & foqg
ST FT ATHHT F HTH} F ITHY ARG A
% foq o forer afewsl v frato fimm ar
W &1 gl ow fasr ofiest & famior
w1 qare §, & xuwr grw & @vne @
g1 3fe7 go aal *F s ® grvwr
s R weAr wrge o

¥ 3 o Jqurr 30 ¥ ag vy vy
fe @iy quw gandy g€ xe¥ ad
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w® Wy Iy o yr var § @ S osafer
mfunfey § 1 wrgwT oY feg emdd
aR AN fadw ww ¥ g W
g f o s uwr ow frewr gur
&w & | wgt T A W & W X
& 1 3% o T AT BT HYIY WY ATAAY
vk Ty 3 § a yow qforrr g g
fo v sl ) war SYANEY Y
WM § o fgr e awy € ar frolt
fea wrw awd 4 1w XA g o fow
T O ¥Y GIAX T FT A9 @ 4w w0
&1y §, IA% FAT CF TR § FSOTE0A

g

THY WETT ¥ A 8 qT AW ¥ gE
wrx &t fafe qard wf @ w23 A
gourer 2 ® wgr mar & fe afx fedr
fraffaa semer Y g0 ¥ fou wrg
dweT g7 wEATT ST §) U1 wfaErd
wears & @ A Ia% feg oF faerd
sl & gemT fW SRy e
gearaey afga gaRy quAr T g A=
qg geaTg o @ gt @ o famd
ST Ju% qW ¥ uw Ay | gEy A @
Fam T T A€ sarr & I
FETAEAT 1 ATT 23 X7 IT AT 2 F
wgr 7ar § e aft Qar awey ofuwz &Y
g ww de & @ fagrd ¥ Wy, g
Wiy & w_pA gra aifee fear g @
gwray fefea sdw grar 99 sToon & oY
warwg FFg G, AeTw ©Y IEd 7T ¥ AT
arlw &, 7 sRw ¥ faffaw & g,
#E7 4hAT | UF Mg IY B o @ }
fo @ fgr a ¥ swfavary swearT &Y
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TTHY wiww ¥ afew afierre T wgd
g v TN aw & N woAw
¥ sifiwre 3w swmew W TR &
v wfawrY v gt o gy wwar &)

§Te Y o oy gy wer agr § fw
uF I9 AT Ay & fawTe wfwre wv
weTrT 7Y ST a1 gy | guw §F A
yrar § fr aeEe oY ga¥ @Y Wi wr
¢ 7 vuredelty yonet w9 Wk 9 A
w3 Ed §, oy ag Wl § f wforge
U & o1 fRwrg w4 A oaggw &,
@ F AN W TG B qOE A
gfa & F141 ¥ grag @7 IRy § O
w7 w10 § fF g & faeTe ow @@
% a w1 afawrg w1 gwmE SEr
AT AT A T AT G, I QAT FA
vgafaarfraram g & 1 T avwm s
gfe a9 @ FE FY g & 6 wver
TIGRY VT | A aysaer ¥ ¢ Freromr
grr afz gak xig =viy & whoamw
WTAAT 8, IqF FTE FATY T ¥ o877 TG
& §, I9% aX A S §) aR_g { "ar
2 @ A raram g4y wrfegd fr o
gow faors & gre § W s afaeare
FT FEITT STAT ATE AT ST TR |

gra2s s g fe o fearmr
|ut 1 aqr faer ofcgs 949 #1 weew
g, gaa faar ofter A weegar &
ST g AT VT | T AT BT g N oy
<@t 7t §, g ¥ wrrw wgar g gt
#1 fro¥ gu & | 97t 9% a0 o ofeed)
w1 faatn sT @ § 1 & avwan § s faaw
qar & Tl W ofeeR #t awemar §
I/ wET AW Hx A W E
frater & foq gr o orfy & e Y
saraifa® ware) & aTy Y $ET Ay
§ &Y a7 AN IAT A 9T YT nAv §,
T AY gETAT wTAT Wl |

wt & 9% w6 T ¥ U U
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gl fad s 81 "t v @ § AR sANr
sfafafe wew, waw =), @g 7a),
g sawy & fawmfat & faorar)
Iud I’ gy wew ¥ wifer s
Afeq T o Y FT Fr AT ...

MR. DEPUTY-SPEAKER: What do y .u
want to say ? That Manipur should be
granted State-hood ? Why take so much
time ? What you want is being done,

st grwrr =wt . N grFan W
g sfew Raa Tfew o1 v [ go
HaY AERY & I ¥ 9r ¢

“As the House I1s aware, we have a
number of Union Territories In consi-
dering the grant of Statehood to any of
them, factors like area, population,
terran, level of economic development,
financial resources and security consi-
derations, if any, have to be carefully
gone into before any conclusions can be
reached. The question whether Mani-
pur could be made into a State has been
engaging our attention. It will take
some time for Government (o come to a
definite conclusion,™

#fgx oF qEdw usw § W FEt
qr @ qu visy &7 &9l fa¥ w &
att &7 g & 1 T o mfeeaw ¥ S
azt afa) &Y wasr @ &

MR. DEPUTY-SPEAKER: What do you
want to say ? 1 don’t really understand,
You want to say that Statehood should be
given to Manupur ?

ot g ami - gfx qgt @i &

MR. DEPUTY-SPEAKER: I am saying
that the Bill has been introduced for that
purpose. You need not take 50 much time
of the House for that purpoze.

st gmww wwi : 9zt aw fom
ofkedt &1 qurer §, ©ver A & Favry w3
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g S ETqd g wEAT WgAT
fr qatesr w1 oY agsdw & agl®
sYw wTHr @MT § R VST AR W
afr &7 ¢ § WX IAET €W AT W
@ ¢ foar @rar wrfgy o« o
st fogfy fafes @ o€ &, sae) 2@
gr agi ¥ &M &Y uer v g g
frgr w7 =gy |

gTost ¥ arg § wgn g fw faa
Ui &Y 1T A4 ITET eI ATHiNG
ferr &, A6 N7 g @y oW
Z 1

Wt Wnike wax (Wiaar) - #
wigFl wfes @wa 4@y A Wgar |
9 aFarat A nfogr &7 & faer afe
Frmio Fat ¥ @ & wiEr W6
gexfa, agr # Ay F @Y ¥ w6
THFT TSI 1 Fer a% 39 qfveqr ¥
fratn w1 qeaeg 2, & emA waar
fF guwT 3 z@ gwie A qfgEy 7
fonfor #7% a1 favig fyar & &t sw
g1sw fam w1 ggf s @ wonaw ¥
qarad, fasr ofrad st gfram @d
g Ffarft wwear B4Y §, gwdw &
qri gy § 1

g4l At ¥ #qR Sifews wigor ¥
geog fear @ 5 ofveg sgr o snfaw
wifaay ' awph, we, sfar 6
aaAifas atx g Iwwr frerg @), €
a7 -1 1 Ay it DamF FArgd
o fadza g fwan & € usgl H oo
Wt qaray Fiw w7 W@ §1 W IRy
fawr damal & T fear mr & wdf
vz qarad a0 g€ § A s e
Fare Yy dargd o w W wa
fawdy yordt ofeqd agf sarf ar @1 §1 qw
#aeg waw{ & o gwrad ww < §
Far wg7 § Fe fog wrI & 99 WY o7
wifgt g ww < &
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MR. DEPUTY.SPEAKER '@ Please
tefer to the Bill, not to Panchayats. You
are pointing out defects of the Panchayats,

off wrflew sax @ & fame &
AN X FE w9 I favw W
ote AT § (

¥ o sy deod afr gf g
e foe A wargaar A Y qf & o
qT ¥°% A ey wraAl & SrF ¥ A
@ 7 A & wwr, ¥ deard Sw ¥ Ay
®d §T A ¥3 ARG ¥ oo
faar aiea? a7 & @ ¢7% A ot 7R
s+ & % ®sfta maw Y 57 ofeasEl ax
F ¥ Fmyw # apdtar A oy
w3t aa # fF anfaw sfasy & deeor
2w F @ § fag, I fawre w@ &
fow, gAY gepfa, war, @Y a7 af
F 2gare w47 ¥ fom o A% deaor
% fan g7 wrefeet #1, v ofvwEy &1
famtor frar o7 g1 & v e frafor &
fare & wie @s oy Afea @
agar Az g fF 2w & fagslt cwoavy
N qeard K17 T R, I I Ag
|ud § 1 &7 wears 4Y A & e
Y famr o7 wgr & ot T 9 fRar war
g1 Aygady ufmy ¥apar P
geqrat ¥ oY glaa ff afzar g, ag 37
T ICFL

THE MINISTER OF STATE IN THE
NINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): I am grateful to the hon.
Members who have participated in this
debate, and if I may, I would like parti-
cularly to thank the two hon Members from
Manipur in this House for their contribu-
tions which reflected not only their intimate
knowledge of the situation in Manipur, of
the prob'ems of Manipur, of the history of
Manipur and of the aspirations of the
people of Manipur, but also if I may say
30, the lively concern for the part that
Manipur plays in the jarger comtext of
India. Tam grateful to them for having
balanced thése two factofs in their speechos,
which afe both, vital and intecselated,
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It is my privilege to come before this
House with the first of a series of measures
which will restructure the north-eastern
part of India. Manipur will become a State,
and so also Tripura and also Meghalays,
That is the intention, and along with that,
Mizoram will becom¢ a Union tetritory,
and NEFA which has been named Aruna-
chal Pradesh will become Union teritory.
These are changes which have great signi-
ficance not only for the north-eastern region
but for the whole country.

In effecting these changes, we have been
concious of the need to réspond in the
fullest measure to the hopes and aspira-
tions of the people inhabiting this region,
because the north-eastern part of India is
fascinating, colourful and is inhabited by
various communities which have their own
distinctive ways of life.

While responding to the aspirations of
the people for gieater powers, for State-
hood or for Union territory status, we have
also sought at the same time to see that
the minimum coordination necessary for
an intergrated development of the whole
region and for an integrated approach to
the security problems of the region should
not be lost sight of. All these provisions
will be included in other Bills which are to
come before this House.

Another factor which we have kept in
mind is the peculiarity of the problems
faced by individual units, because of the
variety of the ethnic and cultural and geog-
raphical composition of the north-eastern
part of the country.

One cannot just take a broad view and
leave it at that. One has to go into the
problems of each individual unit. The
process of consulation has been a long
one. We have consulted all the people of
this region, their representatives. I have
myself visited that area. The Prime Minis-
ter has met & number of delegations, both
in the region and in Delhi. We have made
every attempt to see that the final picture
that emerges has the sanction of the support
of the people of that region. While there
are always oertain matters in which there
may be differeaces of opinion amongst
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groups in the region, we have made an
effort to sce that the final solution meets
the criterion 1 submitted to the House
ea. lier, sa‘isfaction of the aspirations of
e pecple in conformity with the largest
good of the country.

In Manipur, the probiem can b2 sum-
med up in terms used by Shri Tombi Singh
and Shri Hackip. They represent, if 1 may
say so, in this House the valley and tribal
people of Manipur. They have been clec-
ted by the peopie of the wvalley and the
tribal people respectively and it has gives
me great satisfaction that both of them
have unreservedly  supported this measure.
Both of them huave reflected in their speech-
¢s the desire to bring the valicy people and
the hill people  together. 1 think this
House can give no better start  to this new
unit that we are going to create, the new
State of Manipur, than to underline and
emphasise the nced to promote harmony
amongst the various people inhabiting that
region.

It is a fact of history and gesgraphy
and the need of the times that as in the
whole of India we promote unity in the
midst of diversity so in the ncerth-cast re-
gion we must promote unity in the midst of
diversity. 1In each of these units, while we
provide for safcguarding of the natural
interests of the culture and the way of life
of the tribal peonle and others who need
protection, at the same  time, we promote
harmony and the attitude of living together
and working togethicr for the peop'e inha-
biting that region. That is why I derive
great satisfaction from the speeches of
these hon. friends.

Shri Dasaratha Deb,
not providing for
for Tripura. 1

My hon. friend,
asked me why we were
similar district councils
have gone into that mater, It is a fact
that in Tripura also there is a large tribal
population, I think 31.53 percent. The
only trouble is that it is scaltered. He
is  shaking his head. (Jmterruptions)
1 have got the details of each district. |
find that except in one district, the sub-
division of Amarpur, where out of a total
population of 56, 365, the Scheduled Tribe
population is 70 per cent, in all the others,
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it is below 50 per cent; in Sonamura it is
only 10.58 per cent; in Sadar, it is 20 per
cent: in Udaipur, it is 23 per cent, and so
on:in some a little less and in some a
little more.

SHRI DASARATHA D=B (Tripura
East) :  If the refugees continue to  scttle
there, and if you do not protect the tribals
now by scheduling that area, then, in
future, the pzreentagze will come dowa to
three, or two, and then nil.,

SHRI K.C. PANT : If the refercn:e
is to the present influx  of refugees, then, he

has the assurance of the Prim: Minister
and the Governme:nt that these refugees
will go back (o Bangla  Desh. | think

sceing the way in wheh the situation is
developng in Bangla Desh, he should have
some assurance that coaditions are bering
crecate] when the refugees will go back.

1 am not
have

SHRI DASARATHA DEB:
against the refugess. In fact, we
accepted many refugees in the earlier
period also. 1 onlv wanted to say thut
certain areas should bz scheduled wherz the
tribal people can live and where these
types of councils may be granted.

SHRI K. C. PANT : What he said
yesterday was about the district councils
for Tripura, and I went into that questions.
As I said, T am only poiating out the
diffizulty,  But I do agree that therc are
tribal people there, and the fifth schedule
will apply. Tt will apply to these tribal
people, and when the government of the
new State is formad, Government can take
measures and  will take measuzes, 1 hope,
with the support of Shri Dasaratha Dcb
and no doubi with his help.  For instance,
I may meantion that there could bhe a tribal
advisory council to advise on all matters
pertaining to the welfare and advancement
of Scheduled Tribes. That is part of the
fifth schedule, and under the fifth schedule
this can be done.  But because of the dis-
persed tribal population. it may be difficult
to repeat what has been donc in Manipur.
That is all I am saying. In Manipur, the
tribal popu’ation is 90 per cent in the hill
arcas. Here, even if one were to make a
district council for this one sub-division
which consists of -a tribal population of
70 per cent, it will only cater to a oy



87 Manipiy (Hill Areasy  AGRAHAYANA 18, 1893 (S4KA)

small part of the tota] tribal population
and will not really ssrve the purpose which
Shri Deb has ia mind. I am npt unmind-
ful of what he said. I do agree that this
problem needs consideration., We hawve
paid attention to it, but I canpot provide
the same remedy for Tripura as for
Manipur.

There has been some reference to no-
mination, 1 think the best thing is to
take it up when we come to clause-by-¢lause
consideration.

Shri Basumatari has spoken with great
feeling. He 183 one of the senior tribal
Members, if I may say so, in the House,
and he has seen in the last so many Yyears
the steps taken 1o protect the interests
of the tribal people, and he is also cons-
cious, as I am, that still much more needs
to be done. Both these seatiments were
reflected in his speech.

Only one point I would like to take
up, and that is, he said that nominations
are being made to iniroduce elements
which would safeguard the interests of
the platns. That is not the intention.
T would like to assure him that the only
idea behind the nmominations is that these
Scheduled Tribes who are numerically
week or who are small in number and who
form pockets in larger Scheduled Tribe
populations, may not get elected to the
district council, and therefore, these
numerically weak tribal groups also may
have a chance to get representation in the
district councils. This is the idea behind
the nominations.

Shri Tombi Singh has made a speech
which covers all the important aspects of
this Bill. 1 do not waat to comment on
it in detail because it deserves to be con-
sidered in its entirety by the whole House
and every Member. Thére is really
nothing I can add to it or inprove upon
it He referred to the unity In variety
which has characterised this§ country. He
has referred to its cultural unity and also
to the fact that in spite of so many
differences we w34 8 country have been
ope and that oncness has extended to
arsas fike Magipu . He hay pleaded, that
we should nmot aqmise doubls about the
bagic unity of the country. I think the
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House will appreciate €hit sentiment and
agree with him eatirely.

He has also referred to the number of
districts, as did some other Mamber ; 1,
think Mr. Haokip referred to it. We are
providing for six districts. This may
appear large but the intention behind it
is to give a district or provide for a dis-
trict for each big tribal group so that ali
of them can have a sense of identity with
that district. This again is an effort to
respond to the aspirations of the tribal
people there, to the different groups as
far as possible.  But there hasto be a -
balance between the size and the popula-
tion of a district and the satisfaction of

the spirations. You cannot havas, for
instance, in a small are a with a small
population 10 or 20 districts.  This is an

attempt to balance these two factors and
I think Mr. Haokip will support it.

Shri Tombi Singh referred tc the
attempts of China and Pakistan to foment
trouble in this region. The house is
aware of whatever China and Pakistan
may have been attempting to do there,
But T think the House is also confident
of the basic identity of the people, identi-
fication of the people of that region with
the rest of the country. There is that
basic sense of identification. In spite of
occasional differences among themselves,
between them and us —these are not con-
fined to the north-eastern region, in whole
country we have differences between the
Centre and the States or between one State
and another—this should not Wil or lead
anyene into a wrong kind of thihking that
there is lack of identification of the people
in that region with the rest of the country.
} had been there and I have met their
representatives. We have in you, Sir, one
of the finest representatives of that
region, if I may say so and the
patriotic sentiments of the peaple there,
the.r desire not only to develop them.
selves but to ocatribute to the development
of the country is yomething which strengthen
one's faith in the futiare of this cbuntry and
therefore I am quite confident that Pakistan
or anyothér hostile country which secks
to foment trouble in that region is dese
tined to disappointment. That s al}
can say.
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[Shri K.C. Pant]

So far as Shri Banerjee’s a performnce
(is concerned, it was a fine impromptu
performance. I was waiting for him to
shed some light on the details of the Bill.

+ SHRI 8. M. BANERIJEE
ported it.

: 1 sup-

SHRI K. C. PANT : That is wh¥ I
am thanking you ; I was coming to that, I
thank you very much for the support you
gave to the Bill.

Shri Haokip referred to some of the
reasons that have held up the progress of
the tribal areas, in particular to the fact
that the Union Territories Act, 1963, did
not give enough power to the State, to
the tribal people, to the the Hill Areas
Committee etc., for eff:cting sufficient
progress. This problem has been dealt
with, and the Northeastern Reginn Re-
organisation Bill which I have introduced
will bring the State of Manipur into being,
if the House approves of it, and this takes
care of the point raised by him, which
was also referred to by Shri Verma.

There is only one point which I would
like very briefly to refer to. Shri P K.
Deo refesred to jhuming. 1 do not quite
understand that because that has been
provided for in the Bill already. So, 1
do not really know why he referred to
vhat.

In the end, I would like to refer briefly
to the specech of Shri Kevichusa who
talked of Naga integration. [ would only
plead with him and other friends who talk
of the integration of the Naga area, that
this is a moment of joy and fulfilment
for the people of Manipur, so let us not
do or say anything in this House which
deracts from the sense of satisfaction,
from the sense of joy and happiness which
they are bound to feel when the new
State comes into being. And it is in this
spirit that 1 would like to plead with him
and others, who have brought in this idea
of taking away a part of Manipur and
attaching it to Nagaland, at this juncture,
when Manipur has become a State, {o
understand and reafise the feelings of the
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people of Manipur and not to mise
this issue at all which will only create
difficulties.

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That the Bill to provide for the estab-
lishment of District Councils in the
Hill Areas in the Union territory of
Manipur, be taken into consideration.”

The motion was adopied.

MR. DEPUTY-SPEAKER It was
announced here that at 12.45 some state-
ments were to be made by Ministers. 1
have received the following intimation
from the Deputy Chief Whip of the ruling
party that due to certain unaveidable
reasons, Shri Fakruddin Ali Ahmed,
Minister of Agriculture, would not be
making the statement on sugar today as

earlior intimated. He would make the
statement only on Monaday the I3th
December, 1971.

Shri Sethi.
12.42 hrs.

STATEMENT Re: AVAILABILITY
OF KEROSENE OIL

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P.C. SETHI) :
With the substantial improvement in the
availablity position of kerosene oil. State
Governments were intimated in May 1970
that Statewise allocations have been given up
and the o1l companies have instructed to
meet the requitements of this product in
full, in accordance with the actual materiali-
sation of demand which is subject to sharp
seasonal fluctuations. It has been possible
to maintain this position all along except
for local shortages, arising from factors
beyond our control such as breaches of rail
tracks owing to floods etc,

Even though the heavy influx
refugees from Bangla Desh generated a
heavy demand for kerosene oil as also for
many other commodities, wé were not only
able to satisfactorily meet this demand but
also to  progressively btild up the inven
tories. The Hon'ble Members will appre-

of ’
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Oil (StakementY

ciate that itwill not be in the public
interest to preseatly disclose the details of
those inventories, but what I can assure
the House is'a wholly satisfactory inventory
position held by us.

Soon aftet Pakistan Jaunched the all
out offensive against us late in the evening
of Friday, 3rd December, 1971, the Stale
Government were reassured that we are
holding substantial inventories of kerosene-
oil and the public need have no fear on this
account. The possibilites of local shortages
arising now and then could not, however, be
ruled out owing to the need for first meeting
the other higher priority requirements. We,
therefore, stressed the need for utmost local
vigilance, lcaving the decision to the State
Governments of either continuing intensive
supervision and contiol over its distribu-
tion according to stock position in different
aréas from time to time or altermauvely of
introducing rationing, as may be feasible.
We also stressed the need for meeting the
requirements of the rural areas through fair
price shops etc., and of promptly punishing
under the Defence of India Rules those who
hoard stocks or overcharge or misuse
kerosene.

Since then several complaints have been
received of local shortages of kerosene oil.
These complaints can only be due toa
general tendency to store essential commo-
dities, including kerosene oil. To avoid
any hardship to ge .uine consumers, we have
now recommended to the State Goveinments
the immediate introduction of rationing of
kerosene oil to cover the maximum possible
area. Back-up quantities for this purpose
are locally available and will be regularly
maintained. The Delhi Administration has
already introduced rationing. Additionaily,
the IOC has specifically earmarked 5 tank
lornies for the retail sale of this product
directly to the consumers in the various loca-
lities. 1OC has instructions to render similar
assisiance in the other regions also where-
ever possible. For the rural area we have
urged once again the adoption of measures
such ag distribution through fair price shops
etc. Finally we have repeated our instruc-
tions for the sternest possible action being
taken under Defence of India Rules,
includiag ‘resort to detention under the
Maintenance of Internal Security Act and
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prosecution, where feasible, of those
indulging in antisocial activities such as

hoarding, overcharging or misusing kerosene
oil.

Some Hon. Members rose;

MR. DEPUTY-SPEAKER : Uuder the
rules no questions are allowed. The rule

says :

“A statement may be made by a minister
on a matter of public importance with
the consent of the Speaker but no ques-
tion shall be asked at the time the
statement is made.”

You have put me here to abide by the
rules, nol violate them. If you want a
discussion, you may give separate notice.

As earlier announced, the Defence
Minister will make a statement at 1.15.

We will now take up clause-by-clause
consideration, (Iaterruptions).

SHRI S. M. BANERJEE (Kanpur) :
What is this? Keo enc is not a defence
matter. Ony MPs, Speaker, Deputy-
Speaker, e‘c. may be getting it. People
are standing in the quzue for six hours and
more and they are not able to get kerosene,

MR. DEPUTY-SPEAKER : I would
request you to cooperate. You can give
notice. Don't ask me to violate the rules.

SHRI S. M. BANERIJEE : There have
been many instances where the Speaker has
allowed one question to be put by each
member after such important statement.

MR. DEPUTY-SPEAKER : You can
seck another opportunity.

12.47 hew.

MANIPUR (HILL AREAS) DISTRICT
COUNCILS BILL—Cond.

MR. DEPUTY-SPEAKER We will
now take up clause-by-clause consideration.
There are no .amendments to clause 2
and 3.
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[Mr. Deputy-Speaker]
The guestion is ¢

“That clamses 2 and 3 stand part of the
Bill.”

. The motion was adopted.
Clauser 2 and 3 were added to the Bill.

Clamse 4 (Constitution of Distriat Councils
ond their Composition

SHRI DASARATHA DEB (Tripura
East) : I beg to move :

Page 3, omir lines 21 to 23, (1)

SHRI PAOKAI HAOKIP (Quter Mani-
pur) : I beg to move :

Page 3, line 20 for *‘sixteen™ substitute
““eighteen™ (13)

Page 3, line 21, for “four™ substitute

“two™ (14)

SHRI DASARATHA DEB: My
amendment is very simple. T have already
referred to it in my speech. 1 am always

against any nomination in any elec’ed
body. 1 want the entire nomination clause
to be omutted from the Bill, from lines 21
to 23, because in an elected body, if we
want to cevelop democratic institutions, we
must avoid any type of nomination in such
& body. Because, if the provision about
nomination is there then undesirable ele-
ments may be nominated and pleced in the
Council. T will tell you my own experience.
‘When the Tripura Assembly Bill was passed,
1 opposed the provision about momination.
At that time Shri Pant explained that the
provision 15 there only to give representa-
tion to thore sections of the tribes who
may not be clected to the Council. What
is our presént experionce? There is provi«
sion for nomination of three members to
the Tripura Legislative Assembly. It has
ngyer that a person has been
nosinated because he represénts 1 section
of the tribes who have not got eclected
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directy to the Assembly,
rominated. 1 agree that women shonld
got o chance. [ do mot dispute that, But
why is it that every time a woman was
nominated belonging 10 the community of
Chakravartty 7 Even though there are
Scheduled Tribe women belonging to other
communities avaitable, the same woman
is being nominated. Similarly, I agrec
that when there are no sclected members
from the Manipuri community they should
be nominated. But why the same personm,
and that too belonging to the Congress
Party, which is the ruling perty 7 In 1957
after the election the party position in our
Territorial Council was 15 for vs and 15 for
the ruling party. Then the Congress Party
nominated one member belonging to their
party and thereby secured & majority. That
is why I oppose this nomination clause.
It should be deleted. The council should
be an entirely elected body and there
should be no scope for any nomination.

One lady was

SHR1 PAOKAI HAOKIP : Clause 4 of
the Bill says that the total number of mem-
be-s in the District Council shall not be more
than 16. The strength of the Council s
far below the expectation of the people. It
should be raised to 18,

My second amendment is that number
of nominated members should be reduced
from 4 to 2. 1 hope the hon. Minister
will accept them.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): Now when we are consi<
dering this Bill clause by clause may 1
point out that this Bill is modetled on the
Territorial Council Bill passed by Paila-
ment in December 1956. Shri Deb took &
very active part in the framing of that
Bill. The House considered that Bill
fully and some of the of the
Territorial Councils Bill were altered by
the House. So, this is really & measure
which has been fully considersd by Parlia-
ment in snother form at en earfier date,
It has also Geen our experience that it has
worked well. Therefore, by §nd large,
these provisions need, not drouse amy
controversy.
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1] r
Shri Deb seoms to  have allowed his
experience of a lady member in Tripura to
colour his judgment.

SHRI DINEN BHATTACHARYYA
(Secampore) ¢ He has nothing against the
lady. He is against nomination.

SHRI K. C. PANT : He called her a
‘lady’ first and then a ‘woman’. He also
said that he is agreeable to nomination but
not of the same person. 1 would only
request him not to allow his experience of
one lady to colour his judgment.

Shri Paokai has moved two amendments
which have the effect of reducing the
number of nominated members from 4 to 2,
and reducing the strength of the House

from 20 to 18. 1see there is a strength of
the House. Some other Members also
referred to it, I am prepared to accept the

nomination of 2 and I want to repeat that
the purpose is not to nominate at random
but to nominate those who will be left out of
elective process who are in minority, It is
therr nomination that is sought to be pro-
tected here. I am accepting both the
amendments No. 13 and 14.

MR. DEPUTY-SPEAKER : First 1
put Amendment No. 1 moved by Shri
Dasaratha Deb to the vote of the House,

Amendment No. 1 was put and negatived.

MR. DEPUTY-SPEAKER : Now, I put
Amendment No. 13 moved by Shri Paokai
Heokip.

The question is :

‘Page 3, line 20,—

Sfor ‘‘sixteen"”
teen’ ' (13)

substitute *‘cigh-

The motion was adopted.

MR. DEPUTY-SPEAKER : Then, I
put Amendment No. 14 moved by Shri
Packai Haokip. }

‘The question is *

"Page 3, line 21,—

Jor “fous” substitute “‘two" * (14)

The motion -was afopied.
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MR. DEPUTY-SPEAKER : Now, I
put clause 4, ay amonded, to the vote of the
House.

The question is:

““That Claus 4, as amended, stand part
of the Bill.””

The motion was adopted.

Clause 4, as amended, was added
to the Bill,

Clauses 5 10 12 were added to
the Bill.

Clause 13(Term of office of Members)
I beg to

SHRI DASARATHA DEB :
move :

Page 4,—
omit lines 30 to 32. (2)

Sir, in clause 13, there is a proviso :

“* Provided that the Administrator may,
when satisfied that it is necessary in
order to avoid administrative difficulty,
extend the term of office of all the
members by such period not exceeding
one year as he thinks fit.,”

1 oppose the provision. It should be
deleted. The Administrator should not be
given the power to extend the life of this
Council. Here, the term fixed is five years
and, after every five years, there should be
clections.

SHRI K. C. PANT : Sir, it is usual
to make provisions in local laws pertaining
to ecal bodies for extending the term of
the mpmbers if it becomes necessary. For
instance, suppose thére is s natural cala.
mity or some other thing. It may become
necessary to extend it for some time. Thig
is not an unusual provision. This is not a
State Assembly. This is after all a District
body. You should not tie your hands to
an extent that if it becomes necessary o
extend it, you cannot extend it. That is
the purpose. I cannot accept his amend-
ment. .

i
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MR. DEPUTY-SPEAKER : 1 put
Amendment No. 2 to clsuse 13 10 the vote
of the House.

Amendment No. 2 was put and negatived.

MR. DEPUTY-SPEAKER : [ now put

clause 13'to vote.

The guestion is :

“That Clause 13 stand part of the
Bil”

The motion was adopted.
Clause 13 was added to the Bill.
Clauses 14 to 22 were added to the Bill.
13.00 brs.
Clause 23 (Chairman and Vice-chairman)

SHRI DASARATHA DEB: 1 begto
move :

Pm 61—"
omir lines 48 and 49. (3)
Page 7, line 2,—

Jor “by not less than two-thirds”
substinge *‘by a simple majority’
)

Page 7, lines S to 7,—

omit *if such resolution is passed
by Jess than two-thirds but
not less than one-half of the
total membership of the
» Council,” (5)

Page 7, line 7,— \

A

for “may” substitute “shall*¢5}
P‘F ?l—'

omit lines 10 to 15. (7)
mt ﬁﬂﬂ,—“

““Administrator”’

Jor substitute
“Council” @) -
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Regarding my first amendment to
clause 23, there is a proviso in clause 23
which reads :

“Provided that the Admin’strator may
nominate the first Chairman who shall
hold office for a period not exceeding
one year.”

After reading this Bill, I find, the oaly
monarch and fortunate fellow is the Ad-
ministrator and he has got the super powers
in the administration of the Council.
This is an elected body. Why should the
first Chairman be nominated by the Adminis-
trator ? Why not the Members of the
Council elect their own Chairman 7 What
is the idea ? 1t is a fantastic idea, that
is, the first Chairman to be nominated by
the Administrator. I oppose it. Let Mr.
Pant explain it.

Then, you say here :

“If a resolution for the removal of an
clected Chairman is passedbynotless than
two-thirds of the them total membership
of the Council......"

1 oppose it. Even if a Chairman does
not enjoy the confidence of the majority
members of the Council, he cannot be re-
moved because for the removal of & Chair-
man, at least you require two-thirds
majority, like an amendment of the Cons-
titution. That means, in th's Council
consisting of 16 members, even if 11 mem-
bers vote against the Chairman, that Chair-
man cannot be removed because with the
support of five men he can remainas a
Chairman. It is a fantastic thing. There-
fore, 1 oppose it, It should be done by a
simple majority. If a simple majority vote
against the Chairman, he must be removed.

Another amendment is a consequential
one. If this amendment is accepted,
then the i “...if such resohrtion is
passed by less than two-thirds bif 'not leds
than oné-half of the total miémbership of
the Council is oot necessary at all. If
the vote of No-Confidence is pastod by a
simple majority in the Council, then the
Administrator is boupd 10 remove the
Chairman. The entire thing is Very fantas-
tic.
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Another proviso reads;

“Provided that ap such resolution shail
be brought within one year from the
date of election of the Chiirman.”

Why should we fix one year? That
resolution can be brought at any moment.
When any member fecls that the Chairman
shouid be removed and whea the resolution
is passed by & simple majority, he should
be removed from the office.

Then, itsays:

“The Chairman of the Council shall be
a whole-time funtionary and shall
be entitled to such salary or allowances
as may be fixea by the Administrator.”

Here also, the Administrator is all in all.
He 1s a supreme ccmmander, When we are
talking of the salary or allowances of the
Chairman, Isay, the Council is an elect-
ed body and you should empower the
Council to nominate their own Chairman
and also to fix salary or allowances of the
Chairman and the members of the Council.
The Act or the rules in regard to salary or
allowances must be passed by the Council
itself. The Administrator should be given
no power to interfere in this respect. The
entire thing should be left to the Council,
not to the Administrator.

These are my amendments to clause
23. To make it a democratic body, I again
appeal] to the hon. Minister to accept
these amendments.

SHRI K.C. PANT Sir, the amendments
which have been moved to clause 23 really
cover the same ground which was covered
in the discussion to clause 22 of the Terri-
torial Councils Bill then end, at that
time, as I said, Shri Deb among others
had put forward certain Ideas and soma of
these provisiods emergod after considera-
tion of the points raised by Shei Deb and
othery in the coures of the discussion.

As regards his first point, may I quote
thy observitions of the then Home
W!w,

“This Council will be started from the
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scratch, Many arrangements will have
to be made and a lot of spade work
and preliminary work will have to be
done at the very start. The Chairman,
if he is elected from amongst the mem-
bers of the Council, may not be able
to set things on the right leeel at the
very beginning. 80, it is provided
that in case it is felt that 'm order
to cope with the difficulties with which
this Concil will be faced at the outset,
it will be desirabie to have goms person
nominated, then he may be nominated
but the period, as I have suggested,
will not exceed a year im any casé.
It may be even less than @ year. No-
one may be nominated at all....."”

It is an enabling provision.

His next amendment is with regard
to the provision that no resolution for
the removal of the Chairman shall be
moved within on yedr of his eleétion and
such a resolution shall not be renewed
within one year of consideration of the
previous resolution. This is to be found
in all municipal laws and is made to
provide for some stability in thes bodies,

In the next amendment he has »uggest-
ed that the salarics and allowances of the
Chairman may be fixed by the Council
and not by the Administrator. I just
indicated that there will be six different
District Councils. There should be some
uniformity among them and if these
District Councils provide for different
salaries and allowantes, that will not bhe
conducive to the proper functioning of the
District Councils. One will compete with
the other. Hence the provision that the
Administrator may fix that.

1 am sorry I cannot accept any qrhls
amendments.

MR. DEPUTY-SPEAKER: [ will put
all thé amendments of Mr. Deb toclm
23 to vote.

Amendowhis Nos, 3 io 8 were put
and regatived.
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MR DEPUTY-SPEAKER: The ques-
tion is:

“That Clause 23 stand part of the
Bill.™

The motion was adopted.
Clause 23 was added to the Bill,
Clauses 24 to 28

MR. DEPUTY-SPEAKER: There are no
amendments to Clauses 24 to 28,

The gquestion is:

“That Clauses 24 to 28 stand part of
the Bill,”

The motion was adopted.
Clauses 24 to 28 were added to the Bill.
Clause 29 (Functions of District Councils)

SHRI DASARATHA DEB: I beg to
move:

Page 9,—
for lines B to 14, substitute—

*(xiv) the allotment, occupation or use,
or the setting apart of land, other
than land acquired fcr any public
purpose or land which is a reserved
forest situated within the autono-
mous district of which that
cil is constituted;” (12)

My Amendment is to Substitute the
following provision in the Bill:

“the allotment, occupation or use, or
the setting apart of land, other than
Jand acquired for any public purpose
or land which is a reserved forest,
for the purpase of agriculture or grazing
or for residential or other non-agricultu-
ral purposes or for any other purposes
likely to promote the interests of the
inbabitants of any village or town
situated within the autonmous district
for which that Council is constituted:”

L
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Here a certsin power js vested with
the District Council and it is for allot-
ment of land and occupation etc. But 1 am
prepared to give that power for the
administration only to take the agricultu-
ral land reserved forésts or any land
acquired for the public purpose. But I
am not prepared to give this power to the
Administrator to take out the argicultural
land or the grazing land for residential
quarters. If you give this power, it will
mean that they can acquire any land situat-
ed in the Distr ¢t Council area and to give
it to any person which is prohibited accord-
ing 10 Rules and Regulations that exist iu
the Tribal arcas and that is why for grazing,
the common man’s land should not be
allowsd to be acguired and given to some
other people to construct houses there That
15 way I have moved my amendment. That
is why my amendment 1e1ds:

“the allotment, occupation o: use, or
the setting apart of land, other than
land acquired for any public purpose or
land which is a seserved forest situated
vithin the autonomous district of which
that Counc:l is constituted.”

f think my amendment is very, very
important and it is wvcry reasonable that
apart from these lands, these District
Councils should be given full power to
control and to deal with other lands within
that & ea.

SHRI K. C. PANT: The provition that
has been included in this Bill is not onlya
repetition of the provision in the Tesritorial
Councils Act to wihuch 1 referred but
the sams guidelines exist in the Coustitu
tion. For instance, para 3(I) of the VI h
Schedule defines the powers of the Duatrict
Councils in Assam because there you will
find an identical provision included in the
Bill. The whole object is that Jand wuse
should be regulated with a view to promote
the interests of the people of the village or
the town. This is a salutary provision
to which there should be no objection.

Shri Dasaratha Deb shoufd also remem-
ber that there is al ill Areas Committee
which has also jurhdiction over land uee.
So, all these things will have to be kpts,
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in #iind and that is why this provision has
been kept, So, | cannot accept the
amendment.

MR. DEPUTY-SPPAKER : T shall
now put amendment No. 12 to the vote
of the House.

Amendmert No. 12 was put ond
negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

*‘That clause 29 stand part of the BilL."
The motion was adopted.
Clause 29 was added to the Bill.

Clauses 30 and 31 were added to the
Bill,
Clause 32 (Officers and staff)
I beg to

SHRI1 DASARATHA DEB :
move -

Page 9, line 39, fur “Adininis-
trator™ subsiitute  “Chairman of
the Council™ (9)

Page 9, lines 41 and 42, for
“majority of not lcss than two-
thirds®' substirwee™ simple majority™
(10)

Page 9, line 42, for “*Administrator™
substitute “*Chairman®’ (11)

Clause 12 (1) provides that :

“For every district council there
shall be a Chief Executive Officer
who shall be appointed by the
Administrator."

The chief executive officer will have to
work under this Council. Government
want that he shouid be appointed by the
administrator.

I would like %0 know why he should
not bs appoiuted by the chairman of the
district ¢ouncil, because this executive
officer will have to %otk under the couneil,
this officer is responsible only to the

=

AGRAHAYANA 18, 1893 (SAKA)

Distt. Councils Bill 74

administrator for his existence and does
not care for the council, then the chairman
of the council will find it very difficult to
make that gentleman work. That is why
1 have suggested that any officer working
under the councif or in the council adminis.
tration must be appointed by the chairman
of the district council.

Then, sub-clanse (2) provides :

“If a resolution for removal of the
Chicf Executive Officer is passed at a
meeting of the District Council by a
m jority of not le«g then two-thirds of
the total membership of the Council,
the Administrator shall remove him
forthwith”.

Here also, 1 would suggest that if any
necessity arises fo remove a corrupt officer,
he should be removed by the council by a
simple majority, and instead of the adminis-
trator, the chairman of the council must
be given (hat power.

SHRI K C. PANT : The object of the
first amendment is to have the exccutive
officer appointed by the counzil instead of
by the admunistrator. My hon. friend
knows that in many municipalities and
corporations—I know the case of UP at any
rat—cthe execulive dfficer in the municipal
board 1s appointed by the State Govern-
ment. That iy a healthy practice.

In the case of Munipur also, this hay
worked well in practte, The Bombay
corporation Act which the hon. Member
knows is a model Act in many ways for
the whole country also has the same provi-
sion. So, I think that we should go by the
experience of the functioning of the Act and
accept the provision as it is,

Regarding the other point that he raised,
a balance has been struck. Again, I would
quote the then Hom Minister on this ;

*“So, while his appointment would rest
with the administrator, the council wili
have the suthority to remove the execy.
tive officer when It is not satisfied with
his work. That should meet all ends
and I think will be found satisfactory,”
To this efiect, | um wmoving anothor
amendrment.”
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This is the balance that has begn struck.
Tweo-thirds magjority is there, but itis
thére for a purpese, but even if it is simple
majority, the administrator can take that
inte account and remove him if he is satis-
flea. This provision, 1 think, is a good
balance which has been struck.

MR. DEPUTY-SPEAKER : I shali
now put amendmérts Nos, 9, 18 and 11 to
the vote of the House.

Amendmenty Nos. 9 1o 11 were put
and negatived,

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That clause 32 stand part of the Bill."”
The motion was adopted.

Clause 32 was added to the Bill.
Clauses 33 to 53, Clause 1, the Enact-

ing Formula and the Title were

added to the Bill.

SHRI K. C. PANT : I beg tomove :
“Thak the Bill, as amended, be passed.”

ME. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill, as amended, be passed.”
The motion was adopted.

MR, DEPUTY-SPEAKER : I am told

that the Defence Minister will be a litte

delayed. In the meanwhile, we will move
on to the next item of business.

1345 hes.
ASIAN REFRACTORIES LIMITED
(ACQUISITION OF UNDER-
© TAKING) BILL
THE MINISTER .OF STEEL AND
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MINES (SHRI S. MOHAN KUMARA~
MANGALAM) : I beg to move® :

“That the BH] to provide for the acqui-
sition of the undertdking of the Asian
Refractories Limited for the purpose
of augmenting supplies of refractorics
to meet the essential requirements of
the iron and steel indusiry, be taken
into consideration.”

The Bil before the House is for
compulsory acquisition of the Asian
Refractories. 1 shall as briefly and suc-
cinctly as 1 can recount the circumstances
that have led Government to come for-
ward with this Bill.

All members must be knowing that
refractories play a most important part in
the production of our steel plants, They
are bricks which are wused for blast
furnaces, for coke ovens and for all areas
in steel plants where we have to put them
in for producing durable stecl.

In April 1960, the promoters of Asian
Refractories obtained a licence for setting
up a refractory plant to manufacture
24,000 fine clay bricks with & share capital
of Rs. 55 lakhs. Two loans were granted
by the Industrial Finance Corporation
totalling Rs. 55 lakhs, The IFC had the
first mortgage on the concern. In 1966,
the plant went into commercial production.
But unfortumately owing to losses incurred
by the plant, I think mainly because of
managerial incompeténce, the company ran
into trouble, defaulted on the payment of
dues and stopped production in May 1968.
In March 1968, an application was filed
by the umsecured creditors of the com-
pany for winding it up, In Maych 1969, the

*Moved with the reconunendaiion of the President.
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Esstern Spiasing Mills. HMowever, the
mmmmwg lfuid. a )i:;h
undertaking. to a or permission
under the Monopoties and Restrictive
Tralle Practices Act. At this, siage, the
of Steel in my Ministey de-
cided that it would be better if we could
take over the refraciories company, the
Asian Refractones, inside our own stecl
complex as it were. Bokaro itself is
situated about five miles or g0 from the
Asian Rofractories. The Asian Refrac-
tories is a company whose producis can
be entirely consumed by Bokaro. Bokaro's
original plan was to import only 4,000
tonnes of refractories. But unfortunately,
owing to the comparatively low quality of
the refractories produced indigenously by
some of the companmes, we have had to
import as much as 70,000 tonnes of
refractories. Bhilai nself imported nearly
50,000 tonnes 1n 1970 and 22,000 tonnes in
1971. So despite the fact that we are
planning m the public sector a- 100,000
tonnes-unit of refractories at Bhilai, &he
feasibihkity report for which s under pre-
paration, and it will com= into prodnction in
1975, with an investment of something s
like Rs. 13 crores, we have totake gver Asian
Refractories to help s in Bokaro. That
1s the real object of taking this « ver.

Now we expect that it should be able
ultimately to give us somewhere about
36,000 tonnes refractories after we are
able to put in additional investment around
& crore of rupees or so0.

I may mention to hon. members that
the equipment 13 good equipment, very
modern, with a tunnel kiln 330 ft. m
length which is capable of maintaining a
graded {emperature at different places
producing firstclass refractories. Raw
materials are available nearby. We there-
fore think it is a good deal sb far as the
ountry is concerned.

How much ar¢e we going to pay for
this 7 About Rs. 81 lakhs, Almost all
of this, if not all, will go to the IFC. So
really speaking, it 'is frook ome pocket of
the natiow %o amother that this mowey
will gv. The Goverament have already
mominéted under clause 9.of the ordinurce
the Bokaro Stesl, Lid., to cawy eon the

manapement of the Asian Refractories,
The original investment, therefore, will be
abput Rs. & lakhs, We expect that
we will have to invest another Rs. 1.4
crotes to bring the plant into com-
mission within six months or so0, and
as 4 result of all this, save a consi-
derable asount of money for the nation.

Sir, T commead the Bill for the consi-
deration of the house.

SHRI 8. P. BHATTACHARYYA
{(Uluberia) @ Sir, T support this Bill. But
I want to know why other refractories also
which are not at least running profitably
should not be taken over.

Next, regarding the employees, I want
to know what is to be dome about the
employees who are working there, He
s not said anythiag about thém in the
Bill. What are the Government going to
do about the =mployees who have been
working there befgre this measure came ?

The main pomt s that the State-
controlled concerns sheuld be qun
profitab'y. Qur experience is wvery had,
and f that experience is not to be re-
peated, care must b twken to ses that
the Asian Refractories should be run pro-
fitably and properly to set an example,
and its past charactér should be ¢hanged.
Because I have got some experience
regarding the Flex footwear company in
Kanpur. [ heard it was a profitable
concern. Now, it is rumning at & loss of
Rs. 6 lakhs per month. This should not
be the case regarding the other State.
controlled wundertakings and this Asian
Refractories, Ltd., should set an example,
after it is taken over. That is the main

thing.

As I said, there is the gquestion of the
employées who have been working there
in the past. I suggest that the olkd employees
should be taken in as much as possible.

Mainly, the Government should ses
that the Government fulfil the requirethents
of the aation by rumning the Siate-
controfled refractory. That is the main
pbjective with which we can make o
State-comtrolled factories acif-supporting
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and not depend on outside for running the
industry.

. * With these few words, I support the
Bill.

SHRI S$. M, BANERJEE (Kanpur) :
Sir, let not an impression go out that the
Flex Kanpur factory is running at a loss.
Before it was taken over by Government,
it was running at a loss of Rs. 6 lakhs,
Now, its loss has come down:to Rs.2
fakhs,
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SHRI SWARAN SINGH SOKHI (Jam
shedpur) : Mr. Deputy-Speaker, while
supporting this Bill introdsced by Mr.
Mohan Kumaramangalam, I want to make
a few observations. 1t is 4 good policy of
the Government to npalionalise and ke -
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over these plants in the public sector but
every public sector ts going In loss and it
is well.-known to the Minister...(An Hon.
Member : Not every). Almost evesy public
sector undertaking, I may say,

The idea I8 that it should be kept with-
in the ‘Bokaro steel plant managment. It
should not be with them. Wwhat happens ?
The Minister must be knowing what hap-
pened recently. 6,000 tonnes of refractory,
both Indian and Russian made were dama-
ged and destroyed in a mysterious fire at
Bokaro steel plant last week. The loss was
to the tune of a crore, according to esti-
mates. 1 think a parliamentary enquiry
comrhittee should be constituted :mmadiate-
ly to enquire into the matter, The officers.
whether the General Manager or the Chair-
man if he is found guilty should be dismis-
sed. Why this fire ?

To my information it was planned sab-
otage. 1f these things go on how can we
expect the completion of the Bokaro steel
plant in time " as Mr. Kumaramangalam
said last time in Parliament ? He is more
or less, | think, in the hands of the burea-
ucratic officers because he is not a technical
man himself. He may be & good lawyer.

MR. DEPUTY-SPEARER : The hon.
Member may continue tomorrow.

1324 brs.

STATEMENT RE : LATEST POSITION
WITH REGARD TO PAKISTANI
AGGRESSION ON INDIA

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): Mr. Deputy-Speaker,
Bir, this is my third statement on the war
that has been forced upen us by Pakistan.
1 am in a position to tell you and the
House that Pakistan has failed to achie e
even marginally the objectives it may have
set for itsell when it jamached the pre-
meditated assaplt on our air-Selds and
mound foroes on the evening of December

On that ewning, Pakistan copverted its
wat on the people of Bangle Desh into s
total wis on Indis. Qur troaps moved jato
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Bangla Desh from many directions o eli-
minate the occupying forces from their
outer defences. Contact has been estah-
frished wiih the Mukti Bahini and tkie two
forces are now acting not only in concert
with each other, but under a unified coms
mand. In consequence, " large areas of
Bangla Desh have been freed from occupy-
ing forces. The House is alracdy aware
of the fall of Jessore, Sylhet and Comilla.
The fall of Dinajpur and Rangpur is immi-
nent. The Pakistani forces are pulling out
of their strong-points in great confusion,
disorder and consternation, The remnants
have been ordered to collect in Barisal in
the west and Narayangang in the east. Our
foices are astride the Padma, the Brahma-
putra and the Meghna, The Chief of the
Army Stafl hps already warned the Pakistani
soldiers to surrender to our forces as all
their escape routes by land, air and sea
have been sealed. The Pak Air Force in
Bangla Desh has been virtuslly eéliminated
by our Eastern Air Command. Our Eastern
Flect his complete command over the ap»
proaches to all the ports in Bangla Desh.
The people of Bangla Desh are heaving a
sigh of relief, and our forces have been
greeted with jubilation and universal rejoi-
cing.

Our objective on the Jammu and Kash-
mir arca and the punjab sector has so far
been to prevent fighting on our sacred soil
and to eliminate Pakistani outposts threate-
ning our security. The enemy hag repeated-
ly tried to obtain lodgments in the Poonch
Sector but without success. On the other
hand, our troops have captured four impor.
tant outposts in the Kargil area. The
enemy continues to shell pur posts in the
Uri and Tanghar areas. The attempt 10
infiltrate Pakistani saboteurs behind our
lines has been frustrated.
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cut off from its bases in Pakistan. Cur
probing attacks across the border in
Sambha area an:¢ towards the Shakargarh
salient have been continued. There has
heen a lull over the last 48 hours in the
Punjab sector.

Hon. Members are awere that the
Pakistani armoured colomn wh'ch had made
a bid for the area around Ramgarh in the
Jaisalmer sector has been decimated. Its
remnants are now teing mopped up. In the
Barmer sectur, our troops have made fur-
‘her progress. A two-pronged attack is
progressing towards Naya Chaor. Our troops
are already in contact with the defences of
Naya Chor. Army Engineers have laid a
ratlway track of six miles beyond Gadia
Rozd. joiring the two railway systems, that
is, of India and Pakistan. A metre gauge

train now runs from Barmer to deliver
supplies to our forward troops.
Fighting has been severe but major tank

forma‘ions have not yet been involved in it.
Nevertheless, 109 Pakistani tanks have been
destroyed and 9 captured in running condi-
tion. A sizable quantity of enemy’s war
materials has also fallen into our hands. We
have lost only 49 tanks so far.

Since my last statement on the 7th of
December, we have received information
that Pakistan’s largest submarine, US Built
GHAZI, was sunk off Viskhapatnam on the
night of 3rd/4th December. When one of
our destroyers and a patrol craflt were
patrolling the approaches of this vital Naval
base a submarine contact was picked up.
Our ships went into the attack with under-
water weapons and a loud explosion follow-
ed. The next morning, while naval
authorities were investigating the area with
the hlep of local fishermm-1, one of them
picked up a life jacket. The information
was carried to me. But I refused to announce
that unless conclusive prool was given to me
that GHAZI has been killed. Bad weather
in the area and preoccupation of the fleet
with operations in the Bay of Bengal
hampered investigations. Conclusive evidence
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was obtained only yesterday when three
bodies were picked up. These have been
identified as Pakistani sailors. From papers
feund floating on the surface, it was clearly
established that the sunken ship is the
Pakistani submarine GHAZI. There are no
survivors. The three bodies were accorded
a naval burial at sea yeaterday.

In all, the Pakistan Navy has so far
lost 3 warships, 9 gun boats and 2
submarines. The Indian Navy has suffered
no damage.

[ now turn to the war in the air. The
Pakistani Air Force has been wvery hesitant
to make any daylight raids over our
airfields and installations during the last two
days. Only during the night they have
attecked some of our airfiel Js. Their attack.
have generally been haphazard and inaccur-
ate. The losses inflicted on our airhelds
and vital installations have been negligible.

Our aircrafts, on the other hand, have
been carrying out raids on enemy airfields,
installations, marshalling yards, troop
concentrations and communication systems,
both in the western and eastern sectors.
Qur a'r sorties have caused substantial dam-
age to Pakistani air installations, dislocated
the logistics of ground forces, and destroy-
ed a number of enemy tanks.

The Pakistani Air Force has so far lost
73 planes. Our loss amounts to 31 aircraft.

There has been a noticeable tendency on
the part of Pakistani Armed Forces to
bombard non-military targets. Qur Defence
Forces have strict instructions to confine
their attention to military targets and avoid
any harm to civilian population.

The House will, T am sure, join me in
conveying the appreciation of the people of
India to the defence forces for their magnifi-
cent performance.

13.42 hrs

The Lok Sabha then adjourned till Ten of
the Clock on Friday, December 10, 1971[Agra-
hayana 19, 1893 (Saka).
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